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MR. SPEAKER: I cannot gop back
to any item unless the House decifies
it. {(Interruptions)

SHRI K. S. CHAVDA; In protest,
[ walk out.
{Shri K. S. Chavdg then left the

House.}

SHRI 8. M. BANERJEE: As a pro-
test againat the Government's atti-
tude fowards Harjjans, we walk out.
(Interruptions)

[Shri S. M. Banerjee and some other
hon. Members then left he House)
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[Shri Madhy Limaye then left the

House.)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): To put the records straight,
this Bill was on the Order Paper for
three days. I was here on all the
three days but nobody came forward
to discuss the Bill. I had moved it
also. Now they have walked out, but
this has been on the Order Paper for
the last three days.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): It is nothing but
cheap tacticy of the Opposition.
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SHRI K. RAGHU RAMAIAH: You
suggested in the morping that it
should end at 1200 pm, and that
shouly be observed. The Prime
Minister may be called at about 10.30
or 1045 sp that by 1200 o‘clock the
debate is over. We accept that sug-
gestion of yours.

MR. SPEAKER: Now, Shri Jyotir-
moy Bosu.

18.00 hrw.

MOTION OF NO-CONFIDENCE
IN THE COUNCIL OF MINISTERS
~Contd.

SHRI JYOTIRMOY BOSU (Dla-
mond (Harbour), Sir, I beg to move:

“That this House expresses its want
of confidence in the Council of
Ministers”

We have to bring in a No Confi-
dence Motion which my friends oppo-
site have been calling ‘habitual’. But
a friend of mine-also from that end—
told me that a No-Confidence Motion
was almost like a hand-pipe added to
a man-hole—possibly belonging to the
Government. This is done to serve as
a warning to this Government because
wvices, failures, corruption and impro-
prieties are mounting at very great
speed. Perhaps never before was
there a Government 86 corrupt, so
unscrupulous, so unprincipled, so de-
ceitful and so apt in robbing the ex-
chequer and compensating it by levy-
ing more and  mare taxes
every year, Our utterances are not
meant merely for Mrs, Gandhi or her
Congressmen, but for the people.
Surely a timg will come, sooner or
later, when they will throw out this
Government lock-stock and barrel
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We don’t expect to defeat them here
through press-buttons immediately,
8ir, a Coterie cccupying the country
for 28 years has landed thiz country
into this misery of ours. In any
Bourgeols democracy, can you show us
any other example of a coterie holding
the country?

One of the secrets s, “talk of demo-
cracy, talk of sociallsm and do the
<opposite’. Their own personal inte-
rest comes first and the country’s in-
terest is always lost sight of, Since
1987, when the Congress opposed for-
wes came on the surface, the erosion
of democratic norms gnd values has
been taking place much faster And,
today, we see a very special type of
Indira's grand socialism. A glaring
example of it, T have on hand. On
25-4-1975 in the meeting of the Fede-
ration of Indian Chambers of Com.
merce, Mr K X Birla (both have
been sahing in the same boat) opened
his speech with a full throated com-
pliment to the Prime Minister for her
fmaginative leadership. And, Sir,
‘Smt. Indira Gandhi, in return, praised
K. K, Birla She welcomed the change
in the attitude of businessmen towards
social objectives of Government's eco-
nomic policies and complimented
them and Mr Birla's speech as by and
large constructive’ You can judge
what sort of socialism she discovered
in X K, Birla, of all persons in this
country. That is why, she has heavi-
1y fallen back on them and people are
being exploited, The examples are as
follows"—

The aggregate assefs of monopoly
‘houses in 1971 were Rs 4,137 12 crores
You are moving towards socialism, my
young friend! The figure comes to
TRs. 4,585 99 crores in 1972; and it again
€hoots up to Rs. 4,999.07 crores in
1878 In three years the aggregate
assets of the monopoly houses mn-
<reased by Rs. 860 crores,
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Look at the profits, Foreign com-
panies: The Indlan Tobacco Company
1972.73 Rs 6.65 crores, 1973-74 Rs.
915 crores; Dunlops Rs. 2,51 crores
in 1972-73, and next year Rs. 5.02
crores. The Indian compames: Mafat-
1al Rs 1.31 crores in 197273 and Rs.
3538 crores in 1873-74; there are so
many of them; Gwalior Rayon Rs, 4.72
crores in 1972-73 and Rs, 12.28 ¢rores
in the next year. We are moving to-
wards socalism under Mrs, Gandhi's
leadership at Super Concord speei!
There is no doubt about it.

The Congressmen are now desperate
and are not afraid of public ientifica-
tion and are fighting with their baek
on the walls to stick on to power and
are gelling the interests of the mil-
lions to a few for shcking on io
power—gIVing open and lidden
massive concessions at the cost of the
exchequer, thereby robbing the people
in a very fast manner, For almost
each and every concession, a substan.
tial monetary concession is there.
Such shady big deals—either negoti-
ated or approved or both—have been
done by no other person than the
Prime Minister herself,

There are hair-raising examples,
One recent case is the importation of
ethyl alcohol. In 1972.73 the total
customs revenue realised was Rs, 857
erores. Exemptlons were given for a
tota] of Rs. 344.08 crores, This was
revealed because an Under Secretary
made the mistake by making it public.
Otherwise, it would never have seem
the light, Today that amounts to 40
per cent of the net customs revenue
of Rs 857 crores. Can you imagine
that? Of thess two firms, one is a
foreign firm, Alkah Chemicals Corpo-
ration of India of ICI, hundred per
cent British compeny, ang the other i
Indian, Synthetic and Chemicai's of
Kilachand They along got—or pur-
chased for consderation—exempiions
of Rs, 23219 crores Can you imagine
this? Within one year these two



435 Hmamwmm’ mw-mm ,m,,, N Conprase

{Shri J.Nﬂnwmm]

companies were xmn eusm ‘exeme -

tion of Rs, 232,18 crores. It may be
even more, How was this enginsered?
In 197273, & prapoul was mooted; a

conspiracy wag hatched—and amounts
were paid in advance against promises;
elections are coming and the needs are
great; here the gap between promise

and performance is not much; the gap -

will have to ‘be filled; otherwise mext
time it would not come—to bestow 2
big ‘gain to the conspirators, the mono-
polists. In all this, the Prime Minis-
ter has been involved, I am very
sorry to say—-of courge, for a very
hand-some consideration, In 1872.73,
thede two industrial slchohol—based
industrial compsnieg came - in for a
game or a bargin~-a souce of exploi-
tation end for & windfall of money,

“The source of exploitation would be

importation of un-denatured ethyl
alcohol. Undenatured, you must
understand,  is consumable, which
could be easily diverted for tremend-
ous profitable products like production
of slcoholic drinks, drugs ond
similar ~items. On paper artificial
scarcity was cooked up, and the
Prime Minister's Secretariat, in
collusion with the Petroleum Minis-
ter and some government officials of
UP. Government and West Bengal
leadersrip—I do not remember Whe-
ther Mr. Gokale was the Minister at
that time~—cooked up the figures snd &
deficit of eight million litres was
shown' in West Bengal—this is Decem-
ber ‘1971—January 1972. Artificial
shortage wag created and they said,
“The factories would stop functioning
it you do not allow us to import’,
After knowing everything, I am posi-
tive and ‘confident that there was no
shortage at all, because the opening
stock: for next year in UP., the carry.
over ‘stock, was about 84 lakh litres,
and the ICI, in fte letter dated the
25th “April, 1972, have revealed or
cnn!gssed or ‘admitted that the distil-
leries in U.P. held adequate stocks of
a!cnhol, There was np stortage. And

ed, llthough the imperted sominodity
did not'move to the tactory, if at.afl it
moved in reality, beﬁore lc month; :

They had produced &ocumenu
Commodities moved after 18 months; -
Urgency was great, shortage was
genuine, It is most surprising that
the Kilachands twice insisteg for. per-
mission from the Government to re~ ..
export or divert the undenatured .
ethyl alcohol. Diversion, of course,
tc_lol: place, because the habjt of drin- .
king is increasing in the country and
profits must be made. - Figures of
storage and movement were cooked up
most fictitiously. Even the Petroleum:
Ministry’s letter confesseq that these
demands were inflated, Direct advan-
tages were recelved hy the parties
through over-invoicing.  There -was
lot more of over-invoicing than what:
was paid for ethyl alcobol to the seller
in UK and America, They highly
inflated the bills and the money that
wag In between was retained there in
black foreign exchange and it was all
tax free. - And they could bring any-
thing other than what was prescribed
and use the same for purposes other
than specified.

Like for manufacture of drinks, the
import duty for ethy] aleohal importa.
tion undenatured was Rs. 60/- a litre
or 200 per cent ad valorem wrichever
was higher, but what did they pay,
Rs’ 2/- and somethirig, This is next
to nothing. This is how, it worked
out to 230 crores of customs duty in
one yvear. Here, of course, the ox-
chequer got next to nothing.

For Kilachands, 10,000 tonnes and
882 lakhs of rupees in foreign ex-
change were released and for ICI, 18
million bulk litres out of a total 25
million bultk liters were allowed.
Forelgn exchange released = figures
were not available. Bverything was .
done to yob the country and pay a
few peop!e Everytbing movsd at ]
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hreak-neck speed. The ICI represents.
tives met the Petrolsum Minister on
25.2.1872 ang the very pext day, that
s, 28,21972 the order was out, No
other record or minutes of the meeting
were kept, That is very interesting.
In the case of ICI, I teke it that Shri
Gokhale was the Minister, I would
like to be corrected, if I am wrong,
The meeting was held on 25.2.1072
and I think, he had & clear indication
from above.

In the case of Kilachands, the meet-
ing was held gt the supreme place, in
the Prime Minister's Joint Secretary,
Mr. Tandon’s room. This deal, as the
practice is, wag finalised there, the
give-and-take part of it was decided
there, take so much ang give so much,
In this room, many such deals and
plots have been done. The meeting
took place on 14.8.1972 at 11.00 am,
No agends, no record was drafted for
circulation. Everything was sgecret
except for the donor or the donce.

This is very interesting. This
speaks for itself because the assess-
ment of requirements of atkali raw
material is wholly and finally the
business of the Petroleum ang Chemi-
cals Ministry. They are the final
authority. But, in big deals, Prime
Minister perhaps does not trust others
and, in any case, the Ministers are no
ragre than a mere rubber stamp in this
country to-day. So, the avenue was
the Prime Minister’s Joint Secretary’s
room. Mr. Janeshwar Misra has bro-
ught the letters about the Private
Secretary but the Private Secretary
s a mere cog in the wheel. That is
all, Nothing else, But the prime
energy or the power is somewhere
else. And no doubt. the Kilachands,
the donors, were also pregent in the
meeting. People can draw their own
conclusion as tn what happend. It
also shows how the Prime Minjster
operates through subordinates over the
heads of other Minigtries. My infor-
mation is that from ICI alone was
vollected & sum of Rs. 3 crores....

VAIBAREA 10, 1897 (SAXKA)™

Motion of
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(Interruptions). I will tell you how
much of this was in foreign exchange
and how much in Indian currency....

SHRI H. K. L. BHAGAT (East
Delhi): The hon. Member cannot
make such wild allegations without
any basis or evidence. It is absolutely
fantastic,

SHRI JYOTIRMOY BOSU: She
will have enough opportunity.

SHRI VIKRAM MAHAJAN (Kan-
gra): On a point of order, Sir. There
is a rule that no allegation of » de-
fametory or incriminatory nature can
be made by a member against ano-
ther unless he has given previous in-
timation to the Speaker and also to
the Minister concerned so that the
Minister may be able to make an in-
vestigation into the matter for the
purposes of a sultable reply, The hon.
Member is making certain allegations.
He s making allegations against the
Law Minister, He is making allega=
tions against the Prime Minister. As
no previous intimation has been given
to you and to the Minister, I humbly
submit that these allegations should'
either be expunged or the hon. Mem-~
ber shoulq withdraw them.

SHRI JYOTIRMOY BOSU: The
Prime Minister is here. She i3 eble
to reply. Do you want us to reveal
what we are going to make in a no
confidence motion? It you think so,
_v&';:u are simply living in a fools' para~

se,

SHRI H. K. L. BHAGAT Mr.
Mahajan has raised a very fundamen-
tal question which you should dispose
of first,

SHRI JYOTIRMOY BOSU; The
member i3 present here. The rule
applies only to a person who is mot
present in the House...(Interruptions)

I shell not mention by name, I will’

go by designation.
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SHRI VIKRAM MAHAJAN: The
sule is very clear. He has to go by
the rules,

MR, SPEAKER: It is very essential
that the Member who levels the alle-
gationg takes upon himself the res-

.ponsibility,

SHRI VIKRAM MAHAJAN: That
is not the rule. May I make my
point clear?

Rule 383 says:

“No allegation of 2 defamatory or
incriminatory nature shall be made
by & member against any person un-
less the member has given previous
intimation to the Speaker and also
10 the Minister concerned so that the
Minister may be able to make an
investigation into ihe matter for the
purpose of a reply:”

*So, there is no question of the mem-
ber taking up the responsibility. He
has to give previous intimation to the
Speaker and the Minister concerned,
That is one condition,

SHRI JYOTIRMOY BOSU: He is
wasting the time.

SHRI VIKRAM MAHAJAN: He
capnot just make wild allegations like
this, These remarks must be expun-
ged and I request you to give a ruling
on this point. \

MR. SPEAKER: “No allegation..
shall be made by a member aghinst
any person,..” So the term ‘person’
includes Members ang Ministers also,
So, please don't give me a wrong
impression,

SHRI JYOTIRMOY BOSU: To
avold any quarrel, I will not mention
the name. I will go by designation,

SHRI BHAGWAT JHA AZAD
{Bhagalpur): You cannot do that,
You cannot go like this.

SHRI VIERAM MABAJAN: He
cannot make an allegation without
notice, Therefore, I submit that the
charges which he has made must be
expunged. (Interruptions).

SHRI JYOTIRMOY BOSU: Take it
that it was out of sheer love; don't
take it otherwise. (Interruptions),

Another strange thing, The Kila-
chand of Bombay had very very urgent
import, but they digd not even place
indents witk Railways for tank wagons
for whole of 1872-78 becauge in the
meantime, 1 suspect, the imported
ethyl alcohol found its way into drink
bottles at a profit of 500 per cent on
the landed cost. At Calcutta, on less
than 28.20 lakh litres had been fraudu-
lently diverted for making alcoholic
drinks Now having been caught in
one case of Customs Department,
about Rs. 25 crores were raised And
at what price the Prime Minister
settics this, we shall wait and sce that,
(Ineruptions)
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MR. SPEAKER: The propriety de-

mands that being within his know-
ledge he should refer to them,
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This was done to help Prime Mi-
nister's socialist friends and help affi-
ent Congressmen and for vote catch-
ing. Of course, Nagarwals’y money
4lso came from similar source. That
was tip of iceberg.

Now I come to another scandal—
the rag scandal, import of good wool-
len garments in garb of rags, cne of
the biggest frauds perpetuated on
people of India in disguise, I went to
Bombay Dockyard at a considerable
risk. I went to galis and lanes of
Ludhiana to find out the facts and I
found out the facts. Hundreds of
lakhs, I should say, hundreds of croreg
of rupees were Jost in foreign ex-
change, in customs duty, in Income
tax in this shoddy deal. And worst
economic offenders made a rich har-
vest in collusion with the people in
power,

18.23 hrs,

[Dr, HEsRy AusTIN in the Chair]

One Srikrishna Woollen Mill—~a
blanket cheat I would call hia—for
defence supplies--got a national
award from the Government even
after the publication of the Public
Accounts Committee Report asking
for vigilence inquiry against him,
Most malpractices swell around elec~
tion year; that you can find out. For
example, import of these garmenis,
replenishment—

1969-70 Re. 34 lakhs
1970-11 Rs, 31 lakhs
1971-72 Ra. 428 lakbs

shoddy industry's total capacity is
4425 million kg. on one shift basis
and quantity allowed to import in
1872 was 15,01 million kg and next
year it was 17.5 million kg.

These are only paper figures which:
are far too low. That ig because the
price of procurement abroad was gross-
ly understated through underinvoicing.
That was to suit the S.T.C.s stipula-
tion who were importers on paper.
These importers under the very nose
of the Government amassed a great
foreign exchange fortune abroad and
bought these good garments at & much
higher price than shown in the invoic-
es, It even went upto ten times the
price. If it is shown at Rs, 2 a k.g, in
the invoice, they are paid a price of
Rs, 20/-. The price calculation in
Indian rupee of Rs, 428 crores for
one year is only a fraction—may be &
very little fraction. But. I must tell
you, gentlemen, here that the whole
thing i3 contrabang because importa-
tion of garments is prohibited under
the law. It attracted a total customs
duty of over 260 per cent. The price
of one year for the import would be
apout Rs. 54 crores, Not only these
smugglers were not prosecuteg or, the
goodg or vessels confiscated but these
were released free of duty and penalty
on the Prime Minister’'s personal
order—15,000 bales of them, Can you
imagine that? No doubt there was
some consideration that was there. ¥
do not know the amount involved. The
logs to the exchequer was Iimmense
and manifold. According to my mo-
dest calculation, I have come to the
conclusfon that the income.tax loss
plus penalty comes to Rs, 20 lakhs.
Firstly, for 1071-72, alone, the loss of
customs duty ang penalty was Rs. 125
crores, These garmentx are very mood
oney and go they gave a huge profit.
This black money that haa been gene-
rated has been practic loft un.-
fouched which rap into and
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hundreds of lakha of rupees because,
theoretically, these were rags for use
in ghoddy Indusiry. Hardly anybody
entereq them as garments n  their
books of accounts. So, the money was
mnseen, And, thirdly, the drainage of
foreign exchange was very substantial,
Underinveicing was done to the extent
that in one year, to my mind, it was
10 the tune of Rs. 50 crores, This con.
traband, a big part of it, was genera-
tor of so many econome evils, I regret
fo tay, was relessed under the Prime
Minister's orders, She releaseg the
economic offenders. Contrabang i &
smuggled commodity which has been
banned to be imported. The Public
.Accounts Committee took up for con-
sideration para 16 of the Report of
€. & A, G relating to irregular relsase
of woollen garments imported under
»misdeclaration as rags, It was stated
by Member (Customs) that decislon in
thiy regard taken at the inter.minis.
terial meetings held in the Cahinet
Secretariat was conveyed {o the Cen-
tral Board of Excise and Customs.
"This haq the approval of the Prime
Minister. There 18 no doubt about it.
Here everything s alloweq for a con-
slderation at the cost of the exchequer
and the people,

Handling of sugar tycoong 1s another
scandal. This is a sugar rebate
scheme—a benefit intended for grow.
-ers on paper, was actually meant for
producers, For the purpose of levy
of excise duty—look at this interesting
thing—the tariff on which excise duty
wag calculated, was fixeq at Rs, 320
per quintal in October, 1974 while the
free sale market price for that month
was Rs, 383/, per quintal, That way

“We are losing excise duty of almost of
Rs, 265/. per quintal. They showed
that they are also for a consideration.
Otherwise how will the Congress ma-
chinery run 1% win the election? Ra.
+80 lakhs are for the support fo get 130
candidates elected. fo, some movey
has to be found from whichever source
A s availalie,

h

Bezides, there are Tecovery Agures.
This i & fraud of sugar rebate scheme
which cost the exchequer Rs, 183141
lakbs in 1972-73. The rebafe was
given to factorles which bad not pro-
duced any sugar at all during the base
period. You cannot touch them and,
in the name pof export promotion—
cash assistance—in three years, they
doled out Rs, 150 crores and if one
goes into it, I can tell you that 3/4th
of the money has besn swallowed by
the exporterg who had a share--equity
partnership here in front of the poor.

Sir, so far I have talked about
one type of corruptlon, namely,
fhrough robbing the exchequer. Now,
1 come to enother type of corruption.
Of course, in Shrimati Gandhi's re-
gime it has become an accepted way
of life. A Congress Chief Minister of
South had to pay Rs. 75 lakhs to his
Congress MLAs for his throne. The
money was mainly collected by a Cen.
tral Minister from big landlords, What
were the promise given to them? They
were promised that no land reform
would be made effective.

Now, I come to Shri Bansi Lal, Chiet
Minister of Haryana which 15 next-
door to Delhi. You cannot check Shri
Banst Lal but if you reag Comptrolier
and Auditor General's report on State
Electricity Board it is very revealing.
After going through it, I have come
to the conclusion that people have been
robbed at least at the tune of Hs, 12
crores, In police records Shri Bans
Lal is stated as a man of doubtful
character, Police also lists him as be-
longing to RSS cadre,

Now, a word about Shri Devraj Urs
of Karnatska. A number of written
complaints by the legitlators against
him have come but Shrimati Indira
Gandhl ia sitting over them. Ag usuel
the Prime Minister {s dragging ber feet
but as far a8 Akalis are concernsd
even one memarandum would be taken
cognizance of and it was done. within
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one day. Today, I am told, the Pun-
J%b Revenuy Minister has cheated
worth Ra. 1,350,000 in foreign exchange
énd the Enforcement branch hay given
& report but nothing happens,

Now, I ask Mrs, Gandhi what hap-
pened to the Lok Pal Bill?

SHRI C. M, STEPHEN (Muvattupu-
zha): Sir, 1 rise on a point of order.
Here is & motion of No Confidence
sagainst the Government of India, May
friend has added to the allegations fha*
he previcusly made to which objec-
tion was taken. He ig now golmg on
from State to State and Chief Minis
ter to Chief Minister. The Resolution
before this House Is a motion of No
Confidence agalnst the Central Gov-
«ernment. There are two groundg no
which I am objecting. Firstly, the
allegations against the Chief Ministers
or Ministers of the different States are
absolutely irrelevant for the purpose
of discussion. Secondly, allegations
made against people who cannot de-
fend themselves on the floor of the
House and without giving notice to the
Speaker and without furnishing de.
tails ang documentg are completely ob-
_ectionable according to the well laid-
down procedures, 1If those allegations
are made they have got to be objected
to and they have got to be expunged.
Therefore, the Member must be pvo-
hituted from making such allegations
on the two grounds specified by me
and those allegations be expunged
from the records,

SHRI SHYAMNANDAN MISHRA
(Begusaral): May I refresh the me.
mory of the hon. Member that this
matter about the transactions of the
State Zlectricity Boarq had been rais-
od on the Floor of the House and the
wbjection was taken to the fact that
the Comptroller and Auditor General
«of the Government of India was being
upeg to give hlm & clean chit. The
Finanop Minister bad replied to the
diehute, New, the repory has beep sub.
wnitteg by the Comptroller and Audi-
tor General of India and the mport

VAIBAKEA 19, 1807 (SAKA)
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sayy In effect, that be has swindled
money to the tune of Rs, 12§ crores.

SHRI C. M. STEPHEN: Sir, refe.
rence has been made to Shri Devrej
Urs and other State Ministers regard-
ing which no records have been placed
before the House. Secondly, it i abso-
lutely irrefevant to the motion of No
Confidence which s against the Cen-
tral Government, Absolute irrele.
vance 18 the ground ang prohibition of
allegation..

MR CHAIRMAN: You have made
your point,
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*'MR. CHATIRMAN: I have lsted to
thepolntoturdermdebym-c M.

t he should observe cer-
{ain norms which have been mccepted
by the House, that is, when we bring
in the names of persons who are not
prosent here and about whom there
hiave not been any sllegations or any
discussion here, we should be careful.
© We are bringing in the names of per-
sons who do not have the opportunity
to reply. When you bring in fresh al-
legations, it will not be in tune with
the precedents followed in. this House,

SHRI SHYAMNANDAN MISHRA:
This allegation was contained in a me-
morandum which was submitted o
the Government of India.

MR. CHAIRMAN: What about the
allsgation dghilnet Mr, Devraj Urs,
Chiet Minister of Karnataka? I would
therefore, suggest that you should not
try to bring in....

 BHRI JYOTIRMOY BOSU: Tbe
matter was an agenda item in the
Héme "Consultative Committee meeting
on Bth, You have seen the wide Press
coverage. The Prime Minister is ex-
pected to keep the morals of the
Chiet Ministers in the country in good
shape, - Therefore, this House cannot
ba deprived of giving her any requi-

"“The question of making public
the assets ang labilities of Minis.
ters is under comsideration. But,
pending a decision on this question,
it would not be:appropriate to dis-
close the details of the statements
such ag variationg in assets of Minis.
ters after their assumption of office.”

Why this sort of reply? I asked her
‘Since when it is under consideration?”
She said ‘It is under consideration for
some time, Nobody remembers the
exact date’ Very inconvenient thing
to remember. One should not re-
member inconvenient things.

‘I do not remember the date of the
meeting’ This is also inconvenient,
because a specific question has to be
glven a specific reply. So avoig it
this way, putting some grease on your
pot and you can easily sleep. That is

the tactics she'is adopting.

As regards public declaration of
assets, I know somebody is possessing
a Sable coat which is valued at & mil-
lion dollars, which used to be worny
by the Czars. It may be worrying
some. That may be known to many
people. I do not know. This is the
first time, unfortunately, that in this

" country ‘the Prime Minister is being

serlously -charged with ~melpractices.

~The Hindaleo' frm Rs. 5 lakhs' cheque

has made it crystal clear. Since it
has gone to the Privileges ‘Commitiee,

-!mmtzoiutomahlmﬁ“u -
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us fike her son's case. We have
lying to ruse & debate on

sinte January 1973, The last
we had was (n December 1972.
& fow years ago, this boy had no
assets. He iy a miltionaire today, ‘I
cat say that He is owning or con-
frolling, of downg both, how many
frms? Maruti Pvt. Ltd, Maruti Tech-
nical Bervices Lid, Maruti Heavy Ve
hicles IAd, Drilling Equipment Pvt,
Ltd, and so on and so forth, I do
not know the total equity value or
authorized capital or pald up eapital
of the whole thing 1 have not been
able to get hold of that information

855

ot T qww (7T wE T
f1vda o9ft o mman ?

MR CHAIRMAN Are vou on a
point of order?

SHRI JYOTIRMOY BOSU No he
18 not I do not expeci anybody to
be canvasging a point of order

MR. CHATRMAN That is not the
question

SHRI JYOTIRMOY BOSU Do not
tike it <etiously

The ‘sactalist’ Birlas have substan-
tial money mn all the ventures, how
much of course I do not know I am
told that this boy has a technical con~
sultancy agreement, with Maruli Te-
chnical Services Pvt Ltd, un’er {rade
mark ‘Maruty’ and a lump sum «f
Rz 5 lakhs was given—I would like
{0 be corrected People are writing to
me angd telling me repeatedly There
is a feg of 2 per cent on net sales
which will amount to over Rs 110
crores & year when the car comes into
full production Of course there 15 a
gtipulation of @ minmmum amount of
Res 28 lokhs a year

Therefore, the tfotal remuneration
that thig young frend of mine 1
earning at the Dresent moment is

749 1.5--18

aka

VAIBAKEA 18, 1807 (SAKA)

Motion ef
No-Confionce  *

about Re 24000 or Rs. 25000 per
mopth, which used to he the salary of
the British Vicsroy in this country,

These companies are congregations
of ecomomic offenders  Economic
offenders have been forced to come
to these companies and buy shares. In
reply to an unstarvred question No.
1431 dated 1st August 1973 which was
rephied on 20th October 1974~it took
them one year and two months—it
came out there are § charges, ¢ by CBI
and 4 by the Directorate of Enforce.
ment It ig continung The charges
mclude smuggling evasion of the ¥For-
eign Ekxchange Regulation Act, black
money elc

I do not want to talk ahout the land
acgul Hoon alfair, whith 1 one of the
wor t ¢114ils m recent times  Abouf
00 irres of fertile land were snafch-
ed w v mo tallegaly and improper-
ly--I charge the Prnime Mmister
with dong ths— at a nett piice of
ot R 9000 per acre which was
wo th it lkcast R 75000 per acte Al
the poor faimers were deprived of
Re 2 ciores Avd what are the pay-
ment terms of the Ilarvana Govern-
ment’—FHow car Bans1 Lal be attack-
ed here?—18 yeara nstalment at 7
per cent interest

MR CHAIRMAN You are allotted
45 minutes

SHR! JHYOTIRMOY BOSU One
hour

1 was the
1 know

S'IRI RAM PRAKASH
Mimctor there at that time
the price of that land

SHRI JYOTIRMOY BOSU Squad.
ron Lo &1 Mahwude: Singh officer in
charge in the Defence Nimstry, two
Atr slarshals and mansy other officers
alan oljecled 1500 peasants had been
uprootcd  But everything was ruled
out
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The Prume Minister addressing a
meeting m Lucknow = :d ¢ I am not
worried about an nquiry’ But when
I kept on wrnting to her she said No,
an mqury cannoi be held They are
not even prepared for a devate on the
floor of the House I demand a par-
lhamentary probe nte the whole af-
fair How can she touth Bansi Lal
who did obhge her so much”

MR CHAIRMAN You are alotled
45 minutes If yoy want 10 minutes
more I can give 1t but I will reduce
that time from your reply time

SHRI JYOTTRMOY BOSU What
about the points of order a1 ed I do
not want any pouint of aider

MR CHAIRMAN
10 mo e m nute

4

SHRI JYOTIRMOY BOSU Besides
this there are many other thanes about
steel, cement dealers d Josis, cic
The lett 1 of inicnt whs g n by the
Cabinet Sub-Commilice vhih was
presided over by the Pi + Minusier
herself Now of course ~ 1 ¢ duty
on car is beine reduccd bv Mr Sub
ramaniym  Let us sre v hat happens
to that Even the Incorie tix  Act
was thwrred lo give o soit  of

I wll gve you

exemp*irn {0 the rovalts  that was
given to the Tecchnicil  Services
Lamited

Another bigre t fraud that they
have commutts 1 i« that {1 { they have
satd w ha e 10t mmpoited any
machinery This 13 most untrue I
have got a photo tat of 1 lo ter whien
I shal 1 ad ot in the Houwe and
anvbod  can ex mime 1t f he 1kes f
you w nt T ¢an 1y 1t ¢n thn Trble of
the House Thir 19 from Killrk
Nizon Limited addressed to Maruti
Limii~d Gurewon Road Palam Har-
ya The letier 13 dated 16 August
1073

“Altention—Wing Comander R N

Chaudhary {Retired)~—

We acknowledge with thanks
the rereipt of vour letter No
datad 7th instant and also copy of
your letter No of 6th mstant

addressed tc M/s Blue Siar
Id.”

A dummy company

#¥y wars

“

As required by you we en-
close a copy of our General
Scheduled of rates for attending to
;i:aranc, and forwarding book-

I# they were not importing, what
clearance did they require

which we shall allow a special
discount of 30 per cent on the agency
and transportation charges as men
tioned in our letter dated 3rd June,
1973 "

Of course they have to allow this if
thev want to survive

‘We are stil awaiting the dotu
ments from Messrs Blue Star Ltd
as per our letter dated 2nd August
addressed to Messrs Blue Star Ltd,
New Delyn

Thanking you and assuring you
of our best attention at alf times

Your faithfully

Pcr Pro Kullick Nixon Limjted
Encl Schedule of rates

Carbon copy to Meser~ Blue Star
Ltd Mdthime Toxls Dept, B'ue
Star House 24 Ring Road, Lajpat
Nagm New Dell 21 ATTENTION
MR X J BHATIA We cfer to
our Tette; dated 2nd August 1972 and
shall be glad to receive the import
documents at an early date to enable
us to uttend to the customs and
clearance formalitfes So and g0
Steamer s now experted tn arrive
here on or about the 15th Auust
1963 We are enclosing 1 further
copy of our Genersal Bchedule pf
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worting and we. have to ‘ecoept. Thcy
‘have been: importing. maclnner.v
(Iutemspﬂom),

Y iy wew ?_m s
AT WTET & 1 Wy AET TS
i A fma o W enfedy
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w77 ¥l doe g aon ¥ frang
AL RN
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They have become big dealers In
licence, Tul Mohan Ram story.

‘What happened when it was brought to
the surface? I can claim a little credit
for if in March last year. Of course
Blitz had done a. good job. In the
Monsoon session Cabinet Ministers
say here: they promise that they

would get it enquired into and bring
it before the House before they go

10 a court of law. What did they
do? In the winter session, on the
very first day, i1 I remember aright
on 11th November, they go, rush and

hurry to the court to make it sub-
judice, You know that I cannot guote
things because tmembery of the
perusal team are not supposed to
quote. I am not quoting, But the
term of the Telerence wss given to
the CBI to establish the signature of
the M.P. referred to. item 27 was to
establish  that the sgignature of the

MP.'s in the licence application were

forged,  That was the job given to
the CBI and they had dome it very
well, .OFf course T ¢dn so many things

,but. it s nét very nice, But it hes

‘eometoduchlheighttodaythatitls

@.challenge  fo the. very existense

‘of .msn in  this . country. 'They

ut dammcy, lhey are talk

i

lboutt:iit;.‘lm"ﬂ n!oima Y do.
not. want ive in & foal’s paradise;
Al these’ oestings, Icall thein Codg-
Cola party, On the one hand- Anti
defection BIIL; on the other engineer-
ing defections. Take Nagaland. What
have they done? According to' the

‘Constitution what ig the position of

the Governor? On the one hand there .
is anfi-defection Bill and on the
other hand they are engineering
defection and do the ~Government
failed because they do not want w
listen.

As a Congres: President, I have
heard her. The present Prime Minis-
ter did not hesitate—she was not a
Minister then, she was the Congress
Pregident—to  write to Himachal
Pradesh Lt Governor that the Con-
gress candidates® election should be
Jooked after by him using the official
position. I want to ask one simple.
question. What business the Lt.
Governor, an official, had to write &-
letter to the Congress President, &
political party leader? While you
knew things could go wrong,-every-
thing went on well Even the
minimum recommendations made by
my friend Mr. Jagannatha Rao three-
and-half years ago who headed the
Parliamentary Committee, which were
cheered by you, had been thrown into
the waste paper basket, The minimum
they wanted were: Multi-Wember
Cemmission. equal time in-the Radio
for all political parties and an Ex-
pert Committee to examine the pro-
portional representation and ‘he List
Svstem, Correct me, if I am weong,

My next point is with regard to
the delaying of by-elections and hold-
ing the elections and it is a great -
tricky business, You know in Trivan-
drum by-election was to be held- ow
4th January to fill up the seat caused
by the demise of Mr, Krishna Meron.
At that time she was going to Lacca-
dives. Before that when she arrived

_ at Trivandrum my iriend Bhri Vayalar -
‘Ravi and his party had said "if you ..
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£ for polls now, you will be defest-
«d”, 8o sn order was immedistely
lsmmed staling that there would be
no election then, What has happened
to the sent of ‘late Kamal Nath
Tewari?

{Inerruptions)

SHRI C, M, STEPHEN: You in-
stigated the NGOs to go on strike,
That was recalled.

(Inerruptions)

SHR! JYOTIRMOY BOSU: Sir, we
have seen what they are capable of
doing in Barpeta, In West Sengal
it 13 something different. But in West
Bengal, reform or no reform, as long
us reign of terror is there, no election
iz possible. It 1c a good thing that
Mr. Morar): wrested 1t out in Gujarat,
Thie is what the position 1s today.

Sir, they ate talking about Emer-
gency. In regard to Emergency, in
the original Proc amation of Decem-
ber, 1971, what was the grave emer-
gency which existed whereby the
gecurity of Indi1 was threatened by
external aggression? 1 want this
this question to be rephed to catego-
rically that whether today the grave
emerggncy exasts wheieby the security
of India is thrcatened by external
aggression. They are talking about
this and allowing American Army
Research Team to make regearch on
biclogical chemical warfare for the
last seven years and they have got
all the details required from this
country. If you read the Repoit of
th, P,A.C. you will find this- ihe
chemiral &nd biological warfare
charge is ready not only for us but
for our neighbourg like Russla and
China. They have drawn up tbe
whole scheme but it is too late for
you, «They Rave heen functioming for
‘the Tst 7 or 8§ years. What the
Defence and the Health Minisirlcs are
doing? 'What right Kave these two

4

Ministers §0} to sit hes?

rightly pointed out, #f the danger is
from the ses, as long wa the Indisn
Ocean will remain, emergency will.
rezzin and you cannot touch 1t, There
is danger from Pakistan, All nght,
Here {5 a recent paper clipping of
April, 30 which says: “Prospects of
frade between India ang Pakistan
have improved following the 10-day
vint of & Pakistani trede delegation
which ends tomorrow mormng”.
Here is the photograph of Prof.
Chattopadhyaya with the members of
the Pakistani delegation. On the one
hand, you talk about aggression. On
the other hand, you are having a
trade delegation. Madam Prime
Minister the other day said—I am
reading from this paper clipping—
“PM rules out souring ties with US on
issue of arms sale to Pindi”, So,
Pakistan is out; America is out. Who
ig there? You bring a MISA Amend-
ment to prove that there is threat in
Mizoram and Nagaland from China
and to keep the emergency alive A
very convenient thing We under~
stand it because we have been to
Nagaland more than once I do not
know which tune you sing. You sing
one tune this morning and another
in the evening.

SHRI C. M, STEPHEN: Who wrotz
down that speach for you? Whick
company?

SHRY JYOTIRMOY BOSU; C. M.
Stephen Cashew Exporters Limited!
They want to keep the emergency
to Kave a controlled demoeracy. It
§s more stringent than what it wes
when the Britishers ruled the country
and is as bad as it was in the Nizam's
time.

s



457  Mation of No-Confidenice MAY 9, 1978 Motion of No-Confidence  4s8

decided on the judgment, They are
still considering it because it is in-
convenient for the semi-fascist
mental attitude they have got. Per-
misgions are withheld for apposition
meetings or are disrupted, You say,
that stadium cannot be given to J. P.
and that stidium is booked for PM's
meeting. The treatment given to J.P,
m Calcutta makes us hang our heads
in shame. They did not hestate io
throw bricks at him. They did not
hesitate to put a girl on the roof of
his car! What shameful things| We
do not agree with all the things he
says, but that doeg not mean that we
shall put a girl on the roof of his car.
There are detentions without trial
There is torture and killing in jail
0 frequently. Reag the reports of
Amnesty Internationale. There is
repression of minorities and Harijans
and Tribes. In spite of promises,
‘MLAs are arrested. Communal in-
cidents are incressing. The number
of communal incidents was 188 in
1967, 242 in 1073 and 248 in 1974
The performance iy superb! In
Gujarat, it was 1 in 1867, 17 in 1978
and 28 in 1974. In Maharashtra, the
number was 16 in 1967, 28 in 1973 and
36 in 1974, In U.P, it was 18 in 1967,
and 42 in 1974, In West Bengal it
was 14 in 1967 and 26 in 1674, That
j» the wonderfu) performance you
have been having.

They talk about right reaction, But
fasclits are their friends. Mr, Sudur
Joshj of the Shiva Sena wag support-
ed by the Congress on the under-
stending that the Shiva Bena will
support Mr. Ramrdo Adik, Congress,
in the last bye-election to the Lok
Sabba. I want to know whether this
4g true or not. Mr. V. P, Naik, who

Was a patron of Shiva Semm, used his
police to help Shiva Sena to fight
Dalit Panther near Delhvi Building,
They were caught red handed, Tha
:g.;:{: Shcinndldate Late Bharve

n vea  Se according to
Marmik dated 19th :!:'rch, 1867, which
iz a Shiva Sena paper,

MR. CHAIRMAN: Kindly co-
operate and conclude now.

SHRI JYOTIRMOY BOSU: Yes,
Sir They talk about right reaction.
I have got a piece of document which
shows that money was liherally given
to Anenda Marg, 25-A, Southern Park,
Calcuita-28. The amount given was
Rs, 1288 lakhs. The amount for
which they have given no accoumt
comeg to Rs. 2,82835. This ia the
Government, We understand these
things, We understand also the story
of Padmuabhushan.

18.00 s,

The Congress is running with the
hare and hunting with the hound.
By trickery they cannot go for long.
It is better that they may go.

MR, CHAIRMAN: Motion moved:

“That this; House expresses its
want of confldence in the Council
of Ministers,”

SHRI PRIYA RANJAN DAS
MUNS! (Caleutta—South): I have
heard the speech of the mover of the
Motion to-day—Shri Jyotirmoy Bosu
-8 Member from the Opposition, who
is now not only the liability of the
CPIM but liability of the entire Houss
and for the Parliamentary Democracy.

The mover of the Motion, in his
usual fashion, whenever He comes on
the first day of the House and when
he goes on the last day of the House
tries to do something for his own sat-
wfsetion. The members of the House,
therefore, never take him seriously
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Whatever he speaks, he contradicts
himself also.

’

A member, group or the entire
opposition, whenever they like to move
any No Confidence Motion, they do
50 not with the intention to establish
anything against Parliamentary demo-
cracy or the Government or to over-
throw the present Government.
Directly or indirectly, this No Con-
fidence Motion is nothung but a ritual
and this is performed by thus or that
group. But, unfortunately, this un-
palalable task is wulways given to
Shri Jyotirmoy Bosu hecause ithe
Opposition consider him a liability
of this Pouse.

The mover o! the Motion—Shri

Jyotirmoy Bosu~-has categorically
made cerfain points and charges
againeg our Government Of course,

our Government will reply i #his
regard, T would only like to highlight
the pointy that Mr. Bosu has ex-
pressed.

1 express my deep Tegret for the
inefiiciency and immaturity of Mr,
Bosu who out of ignorance, not fully
¥nowing what he speaks, does so in
thiy House on No Confidence Mohion
or any other subject. He has cestumn
favourite wordg like alcohol, ether
ete which are ‘used by him in all his
speeches, may be on the Railway
Budget or on No Confldence Motiap.
1 do not know whether there is any
psychologieal link of those things
with him. I always find that he gets
temptation to use these wordy in all

his speeches

In his speech Mr. Bosu has cleverly
omitted two great names from the list
of corruption—one is the famous
Maharanj of Jalpur and the other is
the Management of Indian Express.
He has also spared Shri Jaysprakash
Narayan,

He bar not sald much about the
polls in Gujarat becsuse this in not
of much gain to him,

He hag said 28 years rule af cotetie.
I know Shri Shyamnandan Mishra
will not agree. He will say xo from
1889 and not from 1949. Bome other
friends may say so from {he perod-
ot say flve or ten years. The perod
will g quoted as It suits to thew
convenience  But I would hike to say
we rule the country or we get an
opportunity to serve the country as
per the wish of the people. We are
at the merey of the people and not
the Marzists 1t is the people who
senl us here and will do so to-orrowr
or 1n future,

You could have smelled the motive
of the mover of the motion tpday.
After the ‘Jubbalpore bye-clection
results there was spirit of cxhilira-
tion and jubils,mon among the opposi~
tion parties all over 'thd country.
But, after the Madhya Pradesh elec-
tions, the opposition 15 not so happy
‘toddy They are moving {he motion
fust as a ritual

wl

o .

-Whai we have done during 28 years,
of Congress rule capnot be questioned
or doubted by anybody If not Shri
Jyptirmoy Bosu humself. at least his
party kpowsy that during the 28 years
of Copgress rule, the Governmoent
Qid somethung, especially for the
preservation of damocracy, The
strengih of Shri Jyotirmoy Bosws
party rose from 2 ta 15, 15 to 30 and
20 to 25 in this House, which itself
is a proof of the existence of demo-
cracy in this ceuntry, of course with
the cooperation of the people.

Shri Jyotirmoy Bosu said that after
1867 political parties which were
opposed to the Congress came to
power in some of the Siates and
though they tried to do
they could not perform it. Whose



—

fault was it? History will keep a
record of who was responsible and
'ho was not. It is better to be clear
on this point. From C. B. Gupta to
haran Singh and from Charan Singh
o Jyoti Bosu, for whose fault were
hey overthrown? It is not my duty
to deal with that.

Shri Jyotirmoy Bosu has chosen to
accuse our Prime Minister of address-
ng the Federation of Indian Chamber
of Commerce and Industry, which was
presided over by Shri K, K. Birla.
As we all know, the Prime Minister,
apart from being the leader of the
Congress Party, is also the head of
the Government and, in that capacity,
as to perform certain functions and
discharge certain responsibilities in
he course of running the Govern-
ment. Though Shri Jyotirmoy Bosu
has kindly chosen to mention the
name of Shri K. K. Birla in this con-
text at the present juncture, he should
not forget the past. I would like to
emind Shri Jyotirmoy Bosu, if at
all he is not psychologically at the
oment liked up with alcoho] or ether
bottles etc..... (Interruptions). Shri
. K. Birla ig the enemy of not only
Shri - Jyotirmoy Bosu, or 3f Shrimati
ndira Gandhi but, as the leader of
a monopoly house, is the enemy of
all socialist forces, But I would like
fo remind him, through you, Sir,
that Shri K. K. Birla attended the
meeting of the Indian Federation of
Chambers of Commerce and Industry
n public, in the presence of the
people, and the  Prime Minister
addressed the meeting in public, not
m camergrand whatever she has said
appeared in the press. In 1969, Shri
Jyotirmoy:Bosu will perhaps remem-
‘ber that the very same Shri K. K.
Birla had a secret meeting in the
private chamber of the then Advocate-~
General of Bengal with Jyoti Basu,
hen Shri Jyoti Bosu wag ruling in
West Bengal, At that time the press
seople wanted to know. ... (Interrup-
ions). When the press , reporiers
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went to Shri Jyoti Bosu and wanted
to know what was the conversation
between thim and Shri Birla, Shri
Bosu, who wag then Home Minister,
not only abused the press people
but tried to threaten them through
his goondas and the press pcople had
to leave the place. It is on recorad.

After discussiong between Shri
Jyoii Bosu and Shri K. K. Birla. what
happened? The Hindustan Mators,
which is a monopoly house of Birlas,
paid the employees some 4 per cent
bonus only, after entering into an
agreement with the CITU, thus
depriving the other trade unions in
Bengal the right to fight and to get
more for the workers. This is
exactly what has happened in West
Bengal.

Then he has charged the Centrat
Government that during the Congress
regime the monopoly has increased,
We do not deny that fact. Our ad-
ministration hag not been efficiently
or sufficiently geared to take over
everything in the public sector. Yet,
we are faking over more units frcm
the monopoly houses. We have made
a beginning with coal mines, banks
general insurance and the Indian Iron
and Steel Company. Slowly and
slowly, we are taking steps to take
over more ‘'and more unitg in the
public sector. Of course, we do not
claim that we have completely
succeeded, bhut we have made a
beginning. But, is it not a fact that
when the party to which Shri Jyetir-
moy Bosu belongs was in power in
Kerala "in . 1958 and 1959, Shri
Namboodiripad invited Shri G. D,
Birla to establish a paper industry
in his State and gave him concession
after concession in bamboo and other
things? I do not say he has done
wrong. For solving the unemploy-
ment problem he had to do certaim
things. He is talking of monopolists.
Who is against monopoly and who is
in favour of monopoly does not come



463 Motos of NoConftdenics MAY 9, W75 Motion of No-Confdence * 364

{Shyi Priya Ranjan Dag Munsi}
out from whut & person ls doing mside
the House, but from what he is doing
outside the House, In Texmaco, Hind
Motors and Kesoram Mills, which
arp the biggest units, the performance
of his parly is nidiculous, The work-
ing class there got only 4 io 6 per
cent bhonus while otherg are getting
20 per tent. I say with all confidence
that a Member of this House, his
party, not only collaborates, with
monopdlists but also surrenders,
Lala Charat Ram's Jay Engineering
Unit way looked after by his perty
for eight years and they made an
» rezment surrendering the right of
the working elsas to launch any
movement and to get any benefit for
five years, which I have broken last
year. (Interruptions),

‘You go no shouting, you betrayers.
I make this charge. You bring action
sgainst me. This iy your nature.

Coming next to Aminchand Pyare-
la], anothér famous personality in the
world of monopoly houses, and also
a very close friend of CPL(M), is
4§t not a fact that Jyoti Bosu and your

leader Promod Dasgupta

They have committed bank dacoities
. This is their only picture.

understand their irritation and the
reason Behfiid it. I wm sorry for it.
1 repeat I am not discloging *he entire
truth, only belf of it. If I Qdisclose
the entire truth, people may see them
with different eyes.

1 now come to other issues, the
charges which they have made against
us. Jyotirmoy Bosu has efficiently
elaborated about the Kilachand group
oase with regard to alcohol. I do not
know why he has avoided mentioning
the Shaw Wallace group, pousibly
because it happens that peérson or
a grest personality of this country
i invgived. He heas entered the
sacalist or democratic  movement,

with the background of baving served
British monopoly. A person who hias
served British monopoly may somé-
times pose to Be a revglutionaty ine
directly to protect some AMerican
or British monopoly. I db aot know
why he has chosen to avoid it. Bafure
abusing Mrs, Gandhi and her Gov-
ernment, you must know yoursult,
s

Lastly, Mr. Jyotirmoy Bosu hag also
explained something as to what is
going on in the Prime Minister’s
Secretariag and this Secretariat and
that Secretariat. I really praise him
for his tremendous talent for collect-
ing information. In the last month
we have geen in some foreign journals
that the United States require some
Information Officers having a big
political background. I do not know
by teking whom they will fill up
their vacancies, Seeing that he is
collecting so much information, I
really praise the wisdom of Jyotirmoy
Bosu and I recommeng his name for
this purpose.

In thiy modern wge people are
specialising in  various  subjects,
Bertrand Russel specialised in philo-
sophy, somebody else in nuclear
sclence or literature, but Jyotirmoy
Bosu has chosen to specialise in
scandals and nothing more, This
scandul specialist of this House, I
think of the entire sub-continent,
comes to the House always with a
scandal. He has talked about Marutl,
Tul Mohan Ram, the rag scandal and
all these things. Everybody Knows
that when running &n administration,
something may be in favour of the
Government and something against
the Government.

But, Sir, today, I again quote. You
might by remembering the great
patriot of our nation, Tagore; he wus
not only a patriot but also a post
Tagore always sid that we shouM
judge the history of & country hv iis
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[Shxi Priya Ramjan Das Munsi]
them #eg how naked, how narrow and
how insincere fo the practice of de-
mocracy this Opposition is It shows
only that and nothing more,

As Chuirman of the PAC how much
Toyalty and how much Parliamentary
dignity he maintained iz known to
thy House. I would like to say that
such frresponmbility and insincerity
is the pity of our Democracy. Today,
our democracy’s pity 1s not that the
Cuongress is ruling the country; the
democracy’s trugedy is that insincere
ang irresponsible people make irrés-
ponsible utterances and claim to be
ploneers of democracy. The country’s
tragedy is nothing else; that is the

only tragedy.
(Interruptions).
MR, CHAIRMAN: Pleasg sit down
(Interruptions).
SHRI FPRIYA RANJAN DAS
MUNSI: I #ould Like tp get the

compsny of this young frlend....
(Interruptions).

SHRI PRIYA RANJAN DAS
MUNSI: Incidentally, Sir, he is not
from Rajasthan or Madhya Pradesh
and he is a young man, a noble-
hedrted  revolutlonary  |gfnserup.
tlons). I appeal to this young man
that he should help me.... (Interrup-
rions).

MR. CHAIRMAN:
down.

SBHRI PRIYA RANJAN DAS
MUNSI: Hg is a friend of mune. I
em not angry with him. I only want
to correct nm He has said that we
are all electric poles, 1 agree that
‘we are electric poles But the young
friend should know that the electric
pole carries cuwrrent and he will get
thef shock if he tries to touch us

Please sit

I appesl to this young #riend from
Jabalpur, being a revoluntionary in

Shri Jaysprakash Narayan's company,
beiag a patron and a pioneer m
fighting corruption op behalf of the
youth, I make this appeal to him.
Let the Government take the respon-
sibility to find out the hidden trep-
sures is Jaipur Palace, but let him
take the responsibility to find out the
hidden treasure in Gwalfor. Nothing
more. He belongg to Madhya Pradesh,
That is why I say ths. Nothing
morg. I hope he will accept my
offer. I will accompany him.

The no-confidence motion which
hag been piloted today and moved by
the hon, Member 6f the Opposition,
Shri Jyotirmoy Bosu is not only a
ritual but T consider it as his usual
vomitting or his indigestion, Wa can
prescribe a meditine for this indiges-
tion, not in medical science, but in
Parliamentary democracy, and that is,
the Party and the entitre House
should take some responsibility to
cure him fmmedately.  Otherwise,
this great talemt of this sountry will
country will be lost, ang if that is
lost, the whole Parliamentary de-
mocraey will suffer in future!

ot it o1 i : (s - gt
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SHRI C, M. STEPHEN: Mr, Chair-
man, Sir, I rise to oppose this Motion.
It is a matter of tragedy that the
hudget seasion of this House has to end
in this pathetic and melodramatic
note—anti-climax ws far as the Oppo-
sition ig concerned, aborlive of mes-
sage as fay as ¢hej nation is concerned
and completely devoid of any message
for the people of the country ag far
eg Parliament is concerned,

So, Sir, the one hour spegch that
was delivereg by Shri Jyotirmoy Bosu
wag—I need not state it—an exercise
of futility—a scurrilous exercise of
imaginative tales playing out of
imaginative tapes. I, for one, have
got a particulay reaction to various
Lenders of the Opposition. When
Shri Atal Biharl Vajpayee rises, I
listen to him with respect; when Shri
H. N. Mukerjee rises, I listen to him
with respect and when Shri Samar
Mukherjee rises, I listen to him with
great respect, that a genuvine and
sincere revolutionary dJeserves, But,
may I gubmit that when Mr, Bosy
rises, my reaction is one of absolute
contempt for a hogus dramatie per-
formance?

Now, Sir, kis speech can be divided
into twyg sections—one was the tales
from foreign firms thay are given
here. That part of the speech was
veag out by him. It is not that he is
incapable of making extempore or
offhand speeches without any referencCe
to his note. He iy capable of doing it.
But thej sort of stuft he gave fo
Parliameént was obviowsly something
which hs owed in contract to some-
body to write up before he gelivcred

that to Parliament, Thy text was
handed over to him. And cbediently
and faithfully hy read out the text
before the House. The second part of
the speech was his own. Therelore,
he did not have the necessity to
resort to any notes, Hg spoke ot
without even referring o notes. The
first part referreq to charges. He
spelt out names of the comptintes and
made sliegations ageinst the compa-
nles. I woulq like to know the brief
of which company he was holding,
(Interruptons). Well, Sir, you mwy
be thinking about that, I have got
before me the autobiographic aspect
of this gentleman. I have with me
Who is Who of Members of Farlia~
ment. In this Who is Who we find
wreckers of patriots giving parration
of the great tales of woe they under-
went during the period of Indepen~
dence Struggle. That iz why, when
read Shri A. K. Gopalan’y autobiogra~
phy or Shri Subrata Mukherjee's bioa
graphy and quite a number of gentle-
men’s biographies belonging to the
CPI(M). I rded them with respect,
But, here wp know we gave o states
ment about which we all feel hurt,
Here is the statement which Mr. Bosu
hag given.

Sir, his record is magnificent. This
gentleman today is fifty-five yeurs.
He was born in 1020, Therefore, at
the time of Independence he was not
a school-boy. He wag &y adult. Ve
wag & youngman who couid contribute
to the Independence utruggle of
India. Wherg was this gentlemwn
then! I will read out. He was gramt.
ed a Commusston during the World
War 11 (Interruptions).

I am reading his own statement,
Latey as a Battery Cuptsin with the
853 Heavy Anti-Aircraft Regiment and
353 Fleld Regiment, Roysl Artillery,
London, 1952—84 worked ad Tem
Taster, Agsesgor and Value (trained
in UK.); was genior grade Covenant.
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[8hri C. M. Btephen] firms or was he is foreign agent serv-
teq Officer In Briish Firmy in Burcpe 08 0 the calls of the Communist
and India (left in 1959), Kindly ze- m"w“ 1 am putting the question o
%;embexhemthnhelettin 1968, '

plo 1889 and during the pre-Inde-

pendence he wag an ideal representa 2000 hrs,

tive of forelgn firms in UK, Europe

apd India, Now, Sir, 1 recently read an article

§ about this gentleman, He hes got a
Then, i is stated, came in contact family hous‘e in Caleutts, 1 wu‘told.
with the Commumist Party of Grest  That amily house is now being used
Rritain in 1852 and with the Commu- us a hotel much more than a hotel.
m Pu;tt:u .oj India mn 1955 1 seek  wpo potel develops into  gomething
Tere o108 e oD, for & e after ten OClock in the night, The
with the Comm unin“l"a.rt o;mére t charges are high because the service
Britain and then he was ay artitlle;y Is not ordinary. The scrvice 13 some-
olficer and & sorts of capt:in etc. In thing which will attune to the noc-
1985 he ceme in contact with. the turnal character of the hotel. This
Communist Party of Indla and then gentleman develops into a revolun-
workeq 8y Tea Taster, Assessor and tionary.
Valuer and was a repccsentative of
British firms in Eurgpe and India. MR CHAIRMAN: Mr, Stephen,

let us e to....
8ir, we have heard of conspiracy e

cages during the Independence

struggle . We discovered that the Bri- SHRI C. M, STEPHEN: In the
tish people hag their agents in the whole of his speech, there wag no
inner circles of the revolutionary pont to reply to Only the obno-
movement of thig country. Against xioug personality of this gentleman
this background I make an allegation projected out of his speech. Nothing
that this gentleman is an agent of else came out of it. That ig how,
foreign firmg in the Cominunist move- he has developed. Let us understand
ment of this country and those formgn  this gentlman  He speaks about
firms havef handed over to him ® corruption. I leave this untouchable
speéch to be made here on the Flooe gentleman aside and I proceed to the
of this Parhament. This he has been Marxisy Party. 1 hope, Sir. the
doing all along. He pretends to he a CPI(M), with all the differences of
revolutionary. In 1955 when he was oplnion we have got with them, hes
40 years old the spirit of revolution now degenerated to the extent of
dawned on him. Upto the fourtleth owning a spokesman like this, a
year he lives in service. He writes in bundlel of fercical performance. Lt

bold letters. MOsim be left alone.
‘Officr in British firms’. ‘Covenated
Officer. Not a small officer hut, a But, they speak about corruption.

covenated officer in British firms in Forget not the fact that there was
Europe and in India Well, Sir, the a period when you were in the ad-
question is, whose interests was he ministration in Kerala, Mr. E, M. 8.
serving? Was he serving the interests Namboodripad wag the Chieg Minis-
of the foreign firms or was he serv. ter of Kerala, May I just mention,
ing the interest of the Communist what happened? Certain differences
Party? Was he a communist man of opinion developed hetween them
serving the inner circle of foreign in the United Front. They kicked
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out the Commmunily Party of India.
Whag did they do? They have donie
in sune mamner in which he 13
. They cpoked wup certan
againgg Shri T. Thomas and
M. N. Govindap Nsir and on
baseg of the charges, on a sudden
ening referreq the matter {0 a judge,
judge of their own choice, Subsequen-
, chérges were levelled against Mini-
ters bejonging to the Marxisy Com-
munist Party, Mr. Embichi Bava,
Mr. Willingdon of ETP and Mr.
Erishnap why is still a Member of
this House and the Assembly passed
a Resolution to institute an enquiry
against them. Protesting against the
resolution of the House that an cn-
quiry be instituted, Mr. E. M. 8.
Namboodripad  resigned and got
away. What happened subsequently”
The judges who were appointeg by
them conducted an enqury. They
acquitted, the enquiry commission
acquitted, Mr, M. N. Govindan Nair
and Mr. T, V. Thomas belonging to
the CPI and with respect to the other
three gentlemen, an unquelified find-
ing wag given that they had commit-
ted acts of corruption, misappropria-
tion, nepotism and misuse of official
position undeserving of the position
2they were occupying.

%EE%

ig

8-

Here, I find, the CPI(M) coming in
as votaries against corruption. They
know what it is, Sir. We know
where fo find the worm. If you
want to find the worm, go to the pool
of dirt, if you want to fing a nasty
thing, go to the body of the corpse,
it you want to finq Jyotirmoy Bosu,
go and seek g tele of fancied and
fabricated corrupton charges because
be i3 the votary of it. He knows how
io Indulge in it. He has been train-
b not only for tea testing, but, for

corruption and for
profiting in corrwption, He ig  the
magter of it. Now, Sir, this i the
background of the CPI(M). Thig is
the background. May { remind him

VABAKHA 19, 1897 (8AR4)

Moton of
No-Confidence

of one thing more? Mr. B M 8
Nemboodripad had a son. When he
wag the Chief Minister, that gon was
apointed in & high position in the
transport corporation of Kerals with-
out conforming to the rules. The
appointment was challengeq in the
Courty saying that the appointment
wag absolutely corrupt, The appoint-

SHRI NOORUL HUDA (Cachar):
On a point of yrder.

It iz the general rule of this
House that when a membér of the
House levels charges against any per-
son who is not a members of this
House, he usually gives prior noti¢e
to the Char, to the Speaker.

SHRI BHAGWAT JHA AZAD:
Judgment of the court has been
quoted,

SHRI NOORUL HUDA: He should
take the permission of the Speaker,
and then only he can make charges
against a member who is not pre-
sent 1 the House, He 13 making a
charge against Shri Namboodripad.

SHRI BHAGAT JHA AZAD: His
son,

SHRI NOORUL HUDA:
ruling on the point,

I want a

MR. CHAIRMAN: This ppint was
raised when Shri Bosu made his
opening speech and the Speaker made
an observation. Kindly refer to it.

SHRI C. M. STEPHEN: I accept
full responsibility. I will produce
the judgment of tha court and the
report of the Inquiry Commission,
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PROF, MADHU DANDAVATE
(Bajapur): 1 support Shri Mabajan’s
point of order with retrospective
aﬂect F

¢

SHRI C, M. STEPHEN: Thet is
&1 T have got to say wth respect to

that.
o e bl

Coming to anothey thing, I am at a
Jmt to understand the purposes of
thus no-confidence motion. Let wus
remember we are wm the budget
session. Wg had thel opportunity of
surveying the activities of Govern-
ment 1n a most unrestricted manner
in the Motion of Thanks to the Pre-
sident for his Address. Then all
these matters (were discussed. We
Tag the oportunity during the gene-
ral budget debate for the same sort
of discusmon. Thep item by item the
Demands were taken up and we had
the opporiunity to put all thesy cases
When the Budget is passed, it s
eldmentary parhamentary procedure
and principle that it 15 a vote of
confidence 1n the Government; when
the Motion of thenks t, the Presi-
dent im passed, it is parhamentary
convention that it is tantamount to
an expression of confidence in Gov-
ernment. Finally, when we a1e about
to nse, here comes a no-confidence
motien. I thought something would
emerge out of it. But it ig tne same
thing. In 1852, when the Prime
Ministey wag President of the Indian
National Congress, something hap-
pened; therefore, in 1875, the Prime
Minister must resign.

SHRI NOORUL HUDA:
your record.

Correct

SHRI C. M. STEPHEN: In 1971
something happened; therefore, in
1975, the Prime Minister must re-
sign. In 1962 gomething happened;
therefore in 1075, the Prime Minister
must resign. A very fertile brain
indeed! ‘Where are you going, Mr.

Bosu? He will rup ewsy. That U
the character of thef man. (Interrup-
tiong).

I submit nothing new hay emerged
out of this, I make an ajiegetion
here. This ne-confidence motion Is
not without w purpose, The purpose
is to stall the Untouchability
(Offences) Bill. Now I mske this,
allegation. Let us see how they
have been behaving. I do not charge
every member of the Opposition with
this nefarious motive. But there ate
persons who had this nelarous
motive, For thréé days now, the
Bill wag before the Xouse. The
Home Ministe, has been here attend-
ing to move the Bill. On the first
day, it was stalled by resorting io
procedural gquestions on irrelevant
matters. [Then {the MISA question
came, procedural pointg were raised
and another day was lost. Now final.
ly on the last day here comes out
of the blooming hat of the embodi-
ment of corruption in this House, the
agent of foreign firms, Shri Jyotirmoy
Bosu, a motion of no-confidence.
He is under brief, under grrangement
with the vested interests of the
country, {o see that the Untoucha-
bility (Offences) Bill is not passed.

Al

He says we are dealing with Mr.
XK K, Birla. Mr. K. X Birla is, of
course, a human being He may or
may not be good. But with whom
are you dealing, my dear friend?
Look around your naw-found friends
and elements. You have got on your
right the Jan Sangh. Of course, I
have the highest respect for their
leader, Shri Vajpayee, and many of
the friends who are there.

About his party, we have got out
agschsment; they agree with our
ussessment; you mey disagree. With
that also. But your right hand is in
thelr left hand. CPM has got it; (e
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fan Sangh is touching the tail of the
CPM. We find a magniicient revo-
lutionary going by the name op RSS
behing your tall; you have got the
RSS angd in Kerale you have got the
Cong(0), a new found ally for
léading the revolutonary movement
of the country, which gre the inte-
vests they are representing? They
asked ug about our association. They
have now become what? The
hallowed req flag which inspite of
difference of opinion T must admut,
ha; stood witness to the revolutio-
nary struggles of the workers and

, Wiling masses, that flag is now be-
ing lent by the CPM cover the sine
of reactiorary and rightist forces of
this Country.

Now having done that, they want to
stall the Untouchabihty Bul, whose
interest was it to stall that Bili? 1t is
the Interest of the Jan Sangh..(Inter-
ruptions) Only for that purpose at the
fag end of the session, they have brou-
ght this no-~confidence motion which is
abgolutely abortive,

We have got meny serious prob-
lems in this country. In the Parlia-
ment of India it is the policies of
the Government which must be
attackgd, Mr, Jhe made a speech and
made certain remarks with which I
differ but certainly I must scknow-
ledge that he made relevan: yemarks,
relevant to the no-confidence motion
because he made a reference to the
policies, what he considers to be
aberretions in the polictes of the
Government. ] have got a reply to
what he saild but I would rather take
some other opportunity.

1 would try o draw a distinetion

VAIBAKEX 19, 1607 (SAKA)
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No-Confidenos "
frons, the Government are of are wot
trying to grapple with the problems.
Any r element even in the

acknowledge that
the Gover is rying a8 best as
it can; may be they failed, may be
they fallered, may be they did not
succeed to the whole extent; their
epdeavour to tackle those problems
had brought the situation umder con-
trol. Acknowledge thet and then
criticise. Criticism will be listened to
with respect. Even in criticising poll-
cies, if you make it a dally or yearly
practice to indulge in irresponsible
talk, it becomeg absolutely nothing
and nobedy is going to lsten to that.
People of this country are watching
on the one hand how the Govern-
ment is behaving and on the other
hand how certain elements in the
Opposition ere behaving. They
will form thelr judgement. I have
absolutely no doubt that the rejéction
of this no-confidence motion by this
House is & rejection not only by this
House but {s symbolie of the refection
by the entire country also. You
have brought the Budget session to
anti~-clamaxic end, melodramatic per-
formance, a sort of pathetic end. Xt
should have been a sotros of inspire-
tion, source of message to the nation
to go ahead end face the challenges
of this country. Mr. Bosu has domne
the biggest disservice to the country
by moving this {litimed resolution. ¥
am not sorry because nothing better
could be expected from that person
with the antecedents of Mr. Bosu. 3
oppose this Resolutjon.

A wew et Wk (-
farre) : womefly e, wét o 9f o
aw 7€ § 1 Bw s R & ooy ey
¥ frog v AT T wT & W
7 T & Br 2w H ool W9, a7 -
®F T AT TOAT WY WHINATE G |
v qg & fo 3w § magt oy &
iy oferfr f, or dw qd g ¥
W aww a7
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warey T & fodt waer a A
v w1 ooy O A
¢, wfrds) & w3 qur oW, @ &)-
U ¥ wE, AAHT TR AT gV
¥ oo ¥ fart o wd ey ¥y o
&1 frdedr qoy ® S0 37 ¥ vy Y
AT | AT AHW AN F A
w aft &1 a5 T v froneram
g q2f TrwA ¥ wrEmw w5 e

¥ w1 waqw w3 foar wn B,
gaz ot aater st afear &t
T § | ST T OF O, S
w7 way wgr yfafafy awsr "o 9
qUR B X ITAF @ TR

warT 7T A Ay 6 8, oAy
o Y wRATEY & of wd v a®
TET-%7T THA AT &, W wfgw aug
T & &z £ A B v g @l
)

w7 oz WF @ & o fadh
% ArgdATE U agd wEy & fAy
weqer wgd A gt dodr of ?own
g siwaa &, foradr ameda we & A
i o #Yo wrke F T ¥ FAAT B
ey ¥ oy mearag oY weay 3 ot ?
w1 gy Swad 8, Bl T oE A
¥ ght g wUR ¥ fad o droch
#ark wr g W qvely s Ot ?

it @ fer g W o
T ¥ WEA FT WEAT 47 ) oW\
¥ far & fier gamm v Wi AR
¥ g el a1 ? e A & et
o ¥ Awwe a8, =row da
o 2oy &, O sy feddy gwY Wy
farre ¥ %X o e ST s

VAISAXHA 19, 1b97 (54K4)

Motion of
No-Confidence o4
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& arv o faeelt & WY war gf forr
wfady ¥ s fagr, wriw odff ¥
a% T8 A9 7Y, ITH 32-33 AIF THH

Y wifgs A werf gf o ST &

g ) P, et afafafa o
wufeafyr ¥ 7 wur war fr fgegeamsr &
T off wrfaew e gsT or & 1w
&t | w3, wEAr § o wuw e g afer)
w w997 O & e o | gew
§? ag v Wik w o wfe & faars
¥ Zn w W WY Aoy wlq ArAet &
o W N gy T ¥ oawd

¥fpar & oy w7 Y O v .
& graT T A gwar ) gg O
fw & 1 ¥ X oY wfee aff &
sy | oo § o wit gt
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o, uew fagre: ool
Ik e aw vay wAfoRr 1w vl
Fomamy g ? A oAt fegaare
¥, warfear ¥ faere tfan oty ¢
Farre gt e ary & fog fraw
£ w1 ag T F AW W g 2
waT § ?

g ; ware ®r arearfies % o1 a1y
&Y GueY w1 QAT &Y W g | W
maof..... (waer) .....
g v oot o & e gw e &
Ferarss wraamgy wrgd § wafeg wwraror
afFewfgr 1 sw ST ow g ¥
ATy ¥ qg @ w7 fF 323 W
for ot aewdr &1 wriw § wacd,
wft aF TE Y 1 W R
2, fagre % 8, wifrg & 1, feeslt & 3,
T, T a7 A1 | 8, AT ¥ 22,
oo FTECH |, ¥ 7, ¥,
agrarg & 130, darw ¥ 2, affery &
31, TAL W ¥ 5, fesm e & 191
er goErt g sufwdl ® frear
w0 ¥ faew oy § 1 wEer oy
Iy oTgaTs WY e AET wT e B
g a3 ¥ aeart F A A e |
wRrrRe wiayte ¥% o wrasagar
ot & 1 = % o s Sifag

qg¥ ot Fidy qEf AT o &
fag W= gegr st ff | wREN
® wRr 3 A w4 | owe Ay
garrory O &Y o€ § 1 ww w0 W
gt ey ar @1 e e a & g
AT WY T AR qre O AT WA W
1 dwd o wrede fafeds, o
wrfres § G SeTw s wre, ¥ d
®r wrzv dee gtk s § ) wE¥
wemn fiewrr off wifire § Wi st
artw ars oo ofr mfaw §

m:#zsmasmm&n”
o1 e ez mwdie Yy Pt 197 ®
16 9TW 5T 1 1973 ¥ ¥§ we g W
370y 60 urw g 7€ ofie 1074 ¥
1 %0% 78 wier g w€ | webr wE W
T § 5 AT 93 §TH 77 €WK
442 37X ¥T ¥e7 Ter wiier o e
&1 qud foraw a1 fin i oty wr WX
R & 23T wwEy ommr | Wy
o swf ) dher fer oo )
are ¥ ag faw aF ax v fiar o
oz un wT WY Wi & & ko
qgadrasTa wort § forg § e
¥ grw grwew frar sy ifet
Freax o feeifes srga o1 areve
s fFa o7 | A T E QU § AW
#?

qET ATRET § qwAS #7 ST
gonfrafor o/l 71 6o-70 ¥ 2 90@
¥ e wEw gww feg wo Wi
70-71 % 65 9@ ¥ | ag weq A
wifas gE 1 Hff aPmEmT w1 0@ A
ary & foresr it Ty 8 B g oriw
s @ & | Afew qf wdg & B wiw
ol geit wifie g3 e el @ el
v qqrE T anfa 5 St § Wit oaw
wiw fefy oF afm & S g @
fog ofw wfrr g o & o

Ty ¥ o2 Iui qwd § 1 I
U v T W@T | 2 W 32 g
704 W SO § a0l 9 ¥ ¥ Ate-
g § 24100 SO WX 3O A
f Zhaw § ¥fea qeadedt wdlow §1
%Y araTg § 53148 | ¥ O 9o
¥ & fi ot wngie oX s o §
ot e 3 § W T e e e
wr g A el g R § 7
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daw wfirsrfedt & oof o wolaw ¥
%, € « v wohfer f W@
e ¥ qF e & v ol ¥ vl §
ot e oY v e iw R Qo &

gwiafe Jgw, & w7 AT T
g sy aet T & v 27,
1972 § 0% T feur ar—ag @
oF 9T weer wr faar 9—

“As you know, there is by now
a very well setiled procedure to
examing such memoranda against a
Chief Minister.”

sytorr w1 & 7

“He should furnish his comments
to me in confidence in order to
enable me to determine whether or
not there iz a need for a commis-
mwon of enquiry.”

w1 SaTT qat st faodw w4 7

s wafa T . A ET oA
F3i ?

st gew fagr® mvadd) : o oY,
g T wraT DY & 0T Ty T\
7§ qOY | AW TN FTH A R,
e ey o &, ag feard o 3
wrfied | R T T & e et ¥
faeg Wl & fag oo Y ST Wl
@ wu aeft Ay o w7 aw § 7
& fipsr ot #Y g0 Frfcer e fipr w7
wwreer wdt Femrar qrgar g 1 Wk whem
R afigd, At whmrr for o &k
el « gar wh, N Wy Q) T
W @ § wmgar g B wrdw ok
wonr & sohy w1 fawfear e
wifgd | AT weer oF ff 9w R
fis wrQY qr axf 7 oy W™ ) ¥
qrady § & ¥ A gET | gls
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ST W o+ IR agr By ofr arle
T, &7 500 TET waT wrd,
Iq 9w T W ary Bl
agt Pt ox wrf an @ § 9 WY
ot o e e o @ g e
¥y ot o qr g

awmfe wiea, ardy sEewr g
@ & oF frow frac gr o
waTey 2w 9T whawm e gaen A 8,
wraTie s T Yr Y | A
qF Afers wgaenr 8, ware waw wafraar
Y o & fraar ot wgw oY, @yt
# wfY aeeq T wgr §T gwar §
AR 7 W A swar W o we
T & | W TR aw ¥«
fawear ag & fF g dw & wiwware
#t g%z a1 #T faar § v o} ford
&n wiawme *t seara e g §

SHRI H. K. L. BHAGAT (¥amt
Delh1): Mr, Chairman, Sir, Mrn
Vajpayee....

SHR] JYOTIRMOY BOSU: This is
a great discourtesy to him because
some Congress Members are going
out.

PROF. MADHU DANDAVATE:
Mr. Chairman, let us have a break for
five minutes because soms Congrém
Members ate going out.

SHRI H. K L BHAGAT: You be
there My Chairman, Sir, Mr Vaj«
payee has a powerful voice. He cah
use @ powerful expression like a very
powertul juggler, He can very
strongly support with his powerful
voice ang expreéssion a wesk and &
bad case He can certainly creste
somme kind of an atmosphere when he
speaks. But then the atmosphers
evaporstes and the truth comes out.
I entirely agroe when he sald. “that
the clock has taken s full roun8” anfl
he posed a question, He raises @
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imdumenm question. He gays, “why

it nob being Angwered?” And the
fundamental question,
him, {5 the transformation of the so«
ciety, what he and some others have
been calling it “a woml revolution”
1 entirely agree that the clock has
taken 8 full round and the clock is
ticking. The great Messlah of the
fotal revolution, Mr, Jayaprakash
Narayan himsclt says “that the total
revolution for Jan Sangh only means
that Mr. Advani shouly become the
Prime Minister.® The total revolue
tion by other parties which have
brought today this Motion of No-
Confidence means that their lesders
should become the Prime Minister.
Mr. Atal Bihari Vajpayee said, “today,
there is @ crisis of confldence” 1
want to tell him one thing with great
humility anq respect. He is a good
gentleman; he is a powerful parlia-
mentarian. Personally speaking, I
would Like him to continue in Parlia-
ment. I believe, this Parliament will
become poorer by his going out. I
want to tell him that J. P, thelr
Messlah, the harbinger of thelr new
revolution, has expressed total lack
of confldence M hig party and in all
the parties which have today support-
ed thiz No-Confidence Motion, Could
there be a greater proof of the pud-
ding than this?

It is these parties which are res-

yonsible for creating a crisis of confi- |

dence. If you could not convince
JP,, excuse me to say so, you are
living in a foolg’ paradise if you
think you could convince anybedy
else. Who is, therefore, responsible
for creating this crisis of confidence

in the country? \
AN HON. MEMBER: Shrimall
Indtrq Gandhi.

SHRI H. K L. BHAGAT: You will
contisue to suffer from the phobia
against Mrs. Indira Gandhl, She will
continue to suffer from the phobia
with the support of millions of peo-
pie of india.

phere? My respecteq frend, Shri
Atal Bibari Vajpayse, wus saying that
there js political Instability snd that
there are internal contradictions in
the Congress party. Well, there wre
internal contradictions in the Cong-
ress party. Thepe have been contra-
dictions {n the Cangress party. It is
a great party; it suffers from internal
problems and contradictions. It is
in power in most of the States and
at the Centre. Some internal prob-
lems and contradictions are very
natural. I want to ask him, “You had
a little power in & small Corporation,
What happened to your party? How
is it that the leader of your party had
to commit guicide from the top floor
of your own Jana Sangh building?”

I have great respect for him; I
listened to him with rapt attention,
Is it not because of internal contra-
dictions? How is it that your Dal
cracked under the weight of ity own
corruption in the Corporation? You
are going to teach us about this It
is you who huve been trying to create
political instability. It is these parties
which are frying to create this atmos-
phere which have brought forward
thijs No-Confidence Motion, It is
absolutely an exercise, a tactical exer-
cise, on the last day of the session,
of a retreating army. If I may say
80, it is likp an exercise of a retreat-
ing army. I cannot call you an army
because most of your generals are
without soldiers, It is like firing
your last shells. But still I ask you,
“Did anyone of you fire any new
shell?” No. You talked of Sant Pra-
kash Bhagwandas; you talked of some
other people. Your colleague gald
the same thing in the Rajya Sabha.
You have said nothing new today on
he  No-Confidence Motion. We
‘hought you were gving to say some-
thing new, We thought you mijght
wve some new materlal. But it ir
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the same repest performance of what
you have been gaying or your eol-
leagyes have been saying hers and

I com understand your frustration.
The fact of the matier iy that you
bave brought the No-Confidence Mo-
1on precisely for this reason that in
this sesgion also you have been a
failure. Secondly, you know that
your movement to demolish de~
mocracy by use ©Of extre--parlia~
mentary means, extra-constitutional
means, has been repulsed by the peo-
ple of India. You know that you have
been defeated in this game. You want
to hide your failures. I will not say
sbout Mr. Vajpayee. But I will say
about some other people who have
spoken snd, certainly, about Mr.
Jyotirmoy Bos: who iz an expert in
using invectives, adjectives amd vitu-
perative abuses. He wants to make
up evetythmg by the use of these ex-
pressions. Mr. Vajpayee said that the
Prime Minister controls tha intelli-
genee services in the country  Then
should you control? What is wrong
with that? The Prime Minister is the
teader of the nation. Mr. Vajpayee,
I believe you are a very reasonable
person—but sometimes you also in-
dulge in politics; I do not blame you
because we are all in politics—you
tell me. There ig a persistent cam-
paign by & section of the Opposition
to denigrate the Prime Minister on this
or that excuse. We heard our friend,
Mr, Jyotirmoy Bosu. Like a mini,
fictitious James Bond he wag talking—
a deal took place in the Prime Minis-
ter's office at 11.00 am; Mr. Tandon
was there; Rs. 2 crores were gettled.
Like the proverbial juggler, he turned
himself into a pigeon and sat on the
dust-bin lying behind the teble of Mr.
Tandon. What a fantastic, ridiculous
snd non-sensical thing for en hon.
Member of this House to stand up and
1a¥k i this way! We have, certainly,
the freedom of speech in this House.
But our own rules say thet we must

VAISAKHA 189, 1897 (SAKA)
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attack with a basis, During his long,
vituperative speech of one hour, there
was not even an ounce of evidenc in
support of his allegations.

Now he hag chosen Mr. Tandon &s
the butt of hjs attack. Mr. Jyotirmoy
Bagu, you have attacked him twice.
You dig once the other day and you
have done it again today. ] am really
very sorry. 1 know Mr. Tandon longer
tban you. Before he came to the
Prime Minister'’s secretariat, he was
the District Magistrate of Delbi, and
1 can say that he is one of the most
honest, conscientioug and capable offi-
cers, and it is very unfair of the hon.
Member to attack him in this way..

SHRI JYOTIRMOY BOSU: On a
point of prder. If you listen to the
tape and go through the record, you
will find that I have never gecused
Mr. Tandon of dishonesty or corrup~
tion, I have only said that Kala-
chand's import licence for ethyl
alcohol was finalised in his room—if
I remember the date—on the 14th
August at 1100 am. I take the res-
ponsibility to establish that. The
meeting took place. I have never said
that he took the money.

SHRI H. K. L. BHAGAT: The ex-
planaticn makes it worse. Now he
accuses hum gaying that he was pre-
sent, in his presence the dcal took
place. Yesterday, he tried to raise a
question of privilege. I do not want
to comment on that. A letter was
written by Mr. Tandon, but he said
that the letter was fabricated.

Mr. Jyotirmoy Bosu is g good friend
of mine. But all that he does in the
House is, I feel, something horribly
bad. After listening to him, it appears
to me that he has become desperate;
I thivk, he feels that he is not going
to be in Parliament next time. That
is what T suspect, He has developed
that feeling and he is suffering frotn
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nervougness. That is the reason why
he talks like this. Mr, Vajpayee,
about you, if you try, you may come,
though we will not let you come
easily; but if you try, you might
come. But it looks to me that, Mr,
Jyotirmoy Bosu has lost all con-
fidence, '

As | was saying, they try to deni-
grate the image of the Prime Minister.
The image of the Prime Minister in
is way, hag to be considered dispas-
sionately. Mr, Vajpayee, I am making
this appeal to you. The image of the
Prime Minister is not only an asset of
the Congress Party but an asset of
the whole country. A big country like
India, with all kinds of diversities,
cannot be governed by a mere Prime
Minister; it can be governed only
by a leader of the nation, The Prime
Minister canot become leader of the
nation by your calling her so or not
calling here so. She has become the
leader of the nation by carrying the
country through a period of trials and
tribulations, in which some of you
have alsg participated. Therefore, to
make an attempt in season and out of
season to blame the Prime Minister for
everything is not correct. Mr. Bosu
1s making all kinds of senseless, wild,
mad and baseless charges, and I am
surprised how a responsible Member
of this House can make these charges
on the floor of this House without an
ounce of evidence in support thereof
Therefore Sir, what I am respectfully
trying to submit is that this Motion of
No-Confidence is only a futile exercise.
I can understand Shri Vajpayee's
frustration. He knows that the so-
called total revolution has failed. Mr.
Jayaparkesh Narayan knows it. He
also knows that they do not expect to
win the elections.

My dear friend, Shri Vajpayee, was
saylng, what is this demacracy m
this eountry? In order to get elections
in Gujarat, Mr, Morarji Desal had to
go on fast. I tel you, thisis the

lndfm democraty, the heauty of
Indian  democracy, the democratle
approach of the Government that
because of fast of one man against
their judgment, against their better
senge of thinking, ageinst the condi-
tions in Gujarat, it was agreed, Now
all of them realize that Morarfi Dessal
has landed them in a soup. It was
the democratic sense of thiz Govern.
ment which conceded the elections
because of Shri Morarji Desai's fast,
This is not an undemocratic approach,
but a democratic approach. You were
totally wrong, when you say that there
i8 no democracy in this country. You
said, that in order to get CBI reports,
you had to do so much. I would like
to ask Mr. Veajpayee, are you entitled
to see the CBI reports? You know,
you are not, yet the reports were
shown to you. This agaln shows that
there is democracy in this country.

My dear friend, Shri Vajpayee, was
saying, where ig the danger to this
country. He says, America is beaten,
Russia !5 not gomg to attack us, and
Pakistan is, more or less gone and
what is the danger? Mr. Vajpayee,
you have been in this House and your
party through your newspaper has
been off and on saying that there is
very big danger to this country. If
there is no danger, why are you ask-
mg for a nuclear bomb?¥ou have been
asking for this. I think, if there Is
any jingoist party in this country—
and you have been charging ug with
jingoism—it is nothing like Jan Sangh.
You have been propagating like this
that there is great danger. You all go
on talking of emergency, as if emer-
gency Is some kind of a surge with
which you can swim through. What
is happening in this country? You
have the liberty of the press. Don't
you have? See your paper, Mother.
Jand. You disowned it, because you
found that it was printing rubbish and
violence You said, that there is no
liberty of the press, but how is it that
you are holding meetings everydsy
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and talking anything sensible, some-
" times without sense also? Where 18
the question of democracy not being
there? Where ig the question of
emergency not being there? Al thege
charges are being made fantasticsily.

Shri Jyotirmoy Bosu quoted the re-
port of the Public Accounts Commit-
tee. I do not know, what were the
findings of the Public Accounts Com.
mittee, but if the Public Accounts
Committee has made some findings, is

~ Mr. Jyotirmoy Bosu responsible for it?
Who is respoisible for 1t? They are the
collective findings of the Fublic
Accounty Committee, of which the
Congress Members form the majority.
He standsup and says something as if
he has discoverey something. Ang in
certain matters, members of the Pub~
lic Accounts Committee challenge him.
The report will come before the House,
Action would be taken and for him to
stand and make it the subject matter
of No Confidence Motion against the
Government is fantastic in the extre-
me, Shri Jyotirmoy Bosu went on
quoting. Nobody can slop you, you
can go on. God knows, what 18 cor.
rect? Of course, you do not believe
in God, you have no fear of God.
Therefore, you go on talking fantas-
tic nonsense in this House—excuse me
to say—and go on making absolute
wild allegations against everybody.
Allegations have been sent against Mr,
Urs? Then, what allegations are made
against enybody and everybody? I
do not believe. Some allegations are
made against Mr. Bosu. I do not be.
lieve in them, Ido not take them
seriously, personally  speaking. For
exemnple, allegations have been made
agginst Mr. Bosu. Therefore, it is
wrong. Allegations have been made
against this Government. Therefore, it
is correct. You are trying to deni-
grate democracy. In fact, I honestly
belleve that the Communist Marxists
do not believe in parliamentary demo-
cracy. Therefore, you have been
doing it as a matter of design.

VAIBAKBA 0, 13907 (SAKA)
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You ave talking of civil liberties, de-
mocracy and progress. Mr. Bosu talks
of monopoly houses. I ask him: has
any one of you—if you have a con-
science, answer it. You have put so
many questions, you have made so
many speeches. I want tp ask you
You are all responsible people. Has
any on¢ of you raised the question re-
lating to the income.tax raid on the
Jaipur palace? Why not Mr. Vejpa-
yeel. ..

SHRI PRIYA RANJAN DaS
MUNSI: They cannot do that.

SHRI H. K. L. BHAGAT: Not by
Mr. Bosu. He 13 a friend of vested
interests. How can you? Your diffi-
culty, 1 can understand, hecause, if you
askg about Jaipur palace, the question
of Gwalor will arise. That is your
problem.

Therefore, I ask my friend, Mr.
Jyotirmoy Bosu—I am not saying any-
thing about Gwalior—how meny ques-
tions you have raised about how many
monopoly houses? How many of them
have you explored? Nothing....

(Interruptions).

Mr. Huda ig my friend. Please sit
down,

Now, Mr. Bosu gets up in this House
every time about Maruti. He is
suffering from a Maruti-phobia. Abso-
lutely Maruti-phobia. I want to ask
him. Is it a small thing that one of
our youngmen who happens to be the
son of the Prime Minister is manufac-
turing an indigenous car? If he does
not suffer, he should stop it now.
He can go and see that the car is
already ready and he ean have a good
ride if he likes. I myself have gone
and seen it.

SHRI NOORUL HUDA: Price—
Rs. 30,000
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SHRI H. K. L. BHAGAT: The dif8.
culty with him s that he iz not pre-
pared to see the truth, Therefore,
with respect, I with to say, that we
have not forgotten what they did in
Bengal, killed hundreds and thousands
of people. The memory s still fresh,
1 went to Caleutta that the time of
the AICC pession, I heard all the
tales of what you have done there and
the horrible atrocities you have in-
dulged in. '

¥

The most important thing 18 that it
18 a tragedy for this country—Mr.
Vajpayee raised a million dollar ques-
tion— that this revolution is not com-
ing. I am raising a ten-million dollar
question—how is it that during
these 27 years of the alleged Congress
mis-rule, nepotism, corruption and
with all your rallies, demonstrations
and papers, that an alternate to the
Congress is not developing® That 18
the ten-million dollar question. I tell
You that it ig not developing because
you are not behaving hke responsible
parties trying to grapple with the pro-
blems that face us. During thig period,
what is your performance? The per-
formance is abuses, tactical exercises,
this thing or that thing, trying to hold
up proceedings and other things.
During the past mix months the Gov-
ernment has some creditable achieve-
mentg to its credit The price rise
has somewhat been halted. Inflation
has been somewhat controlled, Sik-
kim has been brought closer to India.
We have our Indian satellite in space.
‘We are making progress in ofl explora-
tion. Power and energy position has
eased. The position regarding avail-
ability of essential commodities has
somewhat eased, These are the pro.
blems of the people. The long queues
have disappeared, 1 know you want-
ed them to lengthen because that suits
you, These are very solid and no
mean achlevents of this Govern.
ment. I am sorry, as against this, you
see your credit entry. Do you have
any credit entry?....

SHRI DARBARA SINGH (Hoshigr.
pur): No, no,

SHRI H. K. L, BHAGAT: Have you
snything? Abuses, demonstrations,
rallies, dharnes, intimidation, bowbs,
hartals, strikes in this cruclal time.
Thet is what you are doing. That is
the reason why people are not prepar-
ed 1o accept you as an alternative in-
spite of being disappointed with the
Congress because they do not have"
faith 1n you, In the words of Prime
Mimster ‘you forgat thinking about
Congress, think about yourself, With
these words, I conclude,

*SHRI A, DURAIRASU (Perambal-
lur): Mr. Chairman, Sir, On behalt of
the Dravida Munnetra Kazhagam, sup-
porting the No-Confidence Motion
under discussion, I wish to express my
views,

It the Opposition parties which are
mm minonity in  this House want to
focus the attention of the people of the
country on the faults and failures of
the majority ruling party and its Gov-
ernment, the sharpest democratic
weapon available to them is this No-
Confidence Motion. I need not sy
that the Opposition parties are as
essential to democracy as the ruling
party. VYet, Shri Raghuramaiah, the
Minister of Parliamentary Affairs,
wanted to scuitle this debate. He was
determined to finish this discussion in
half-an-hour. When the Opposition
Jeaders raised the question whether
this is the manner in which the ruling
Congress Party wants to foster demo-
cracy in the country, the wisdom
dawned upon Shri Raghuramaish and
he grudgingly geve his consent for e
six hour debate I wonder how Shri
Raghuramafah thought that discus-
sion, deliberation and decision—the
three pillars of democracy-—could bt
held in just 30 minutes.

We in the Opposition know the fate
of this No-Confidence Motion,

*The original speech was delivered in Tamil.
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This Metion will yltiMigtely be defeat-
ed tiy the brute mfority o the ruting
Congress Purty. Yet we wanted to
dischirge out duty enjoltied upon his
by the Conititution. The exhibition of
hégitation on the part of the ruling
parly today in regard to allotment of
time has confirmed our suspicion that
the ruling Congress Party has no deep.
rooted faith in democrarcy. VYet, we
appreciate the belgted realisation on
the part of Shri Raghuramaish that
this Motion must be discussed in
sufficient detalls. ¥ would like to say
that this kimd of hesitation on the part
of the ruling party in allowing such a
discussion should not become a prece-
dent,

During the past 27 years, the Con-
gress Government at the Centre have
not implemented the assurances given
to the péople of the country. The Five
Year Plang which are the basis of all
economic development have not met
with success. The Central Govern-
ment have belied the hopes and aspira-
tions of the people of the country. The
Central Government have also miser-
ably faled in discharging their duty
towards the people. It is not that I
from the Opposition say all these. The
former Minister of Central Govern-
ment, Shrl Mohan Dharia, stated afl
these things on the floor of this
House. Thére 153 no wonder if the
Opposition Parties express their lack

of confidence 1n  this Government
through ihig Motion
Sir, Indla is acclaimed a8 the big~

gest democracy in the world, Shri-
met: Indirs Gandbi’s progressive poli-
cles are being hailed in many parts of
the world, But the rea] situation in-
side the countzy is that the Constitu-
tion bas become the manifesto of the
ruling Congress Party. The constitu-
tional provisions are being utilised for
the berpstustion of the ruling Cop.
e e Dooupher "5, 107, the
cquntry. er 3, .

National Emergency wag proclaimed

29 L8-17
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on the ground that Pakistan had com.

mitted . The war with
Pakistan continued onty  for
a fortnight, After that

Sunia Pact was signed with Pakistan.
Normalcy returned to the country im-
mediately after establishing triendly
communications with Pakistan. Now
even trade refations have been estab.
lished with Pakistan. Even after 40
monthg of normalcy within the ¢oun-
try and of no immediate threat from
outside, the National Emergeéncy is
belng continued. The fundamental
rights of the people have been abrogat-
ed. A man who is arrested has no
right to justice. The Emergency seems
to have become a permanent law of
the country, while the common laws
séem to have become tempoérary phene-
mena. I am afraid that the Nationsl
Emergency s being persisted with in
the interest of the ruling Congrass
Party. It has become a useful too} far
stifing dissent. The members of the
Opposition are put behind hars so that
the Congress Party can stage a walk-
over victory in the coming electioms.
I would ke ta know when this con.
stitutional impropriety will end,

Sir, it hes to he regretfully mention.
ed that during the past 27 years of
cantinuous Congress rule the poverty,
instead of being eradicated, has be-
come endemic. Not even 25 per ocent
af the villages in the country have
got electricity. In 80 per cent of the
villages in the country there is no
facility for pure drinking water, The
Gulati Commission gave iis recom-
mendationg many years ago in regard
to the drinking water supply to Mad-
ras Clty. The neighbouring States
also agreed to the implementstion of
drinking water supply scheme in Mad-
ras City. Now. when the entire Mad-
ras City is getting parched, when there
is acute scarcity of drinking water in
the city, the hon. Finance Minister at
the Cenire sayy that drinking water
will ot come gven {f adequate money
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is given for implementing the scheme,
He wants to get a  foothold for the
Congress in the City by giving an
impression to the people that the Cen-
tral Government had given money, but
the State Government under DMK
had not utilised 1t properly. Qur
Chiet Minister, Dr, Kalaignar Karuna-
njdii, has refuted this smister allega-
tion by giving facts and figures as to
when the Viranam drinking water was
sanctioned, when the Central Govern.
ment released the foreign exchange re-
quired for this project, etc. The negli-
gence on the part of the Central Gow-
ernment in implementing the Gulati
Commussion recommendationg and the
unconscionable delay in sanctioning
financial assistance for Viranam Pro-
ject have led to the present drinking
water crisis in Madras city.

The DMK. Government in Tumil
Nadu with its pregmatic approach to
the problems did achieve many signi.
flcant result m seven years, which the
Congress Government in Tamil Nadu
could not do in seventeen years, Tamil
Nadu had Green Revolution. Tamil
Nadu was always self-sufficient in
foodgramns, but under D.MX. Govern-
ment 1t become surplus in foodgrains.
When Dr. Kalaignar Karunanidht
wanted to rush food grains to drought.
afflicted areas in the country, the Cen-
tral Government become a stumbling
block and prevented Tamil Nadu from
sending foodgraing to drought-hit
ayeas. Now, the situation is reversed.
The whole of Tamil Nadu is facing
unprecedented drought on account of
the failure of monsoon. The Tamil
Nadu Government wanted the Centre
to rush foodgrains so that the people
of the State could be saved from
starvation. If that was not possible
for the Centre, the State Government
stated that it could be permitteq to
purchase foodgrains from the surplus
states The State Government also
suggested that, if necessary, adequate
quantities of foodgrains like rice must
be imported and supplied to Tamil
Nadu, Unfortunately all fhe urgent
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pleas of the State Government have
fallen on deaf ears of the Central Gove
emment. I bave fo condemn the
attempt of the ruling Congress Party
to discredit the D.M.K. Staie Govern.
ment even for natural causes. ¥ven
with the sum of Rs. 7.50 crorez sanc-
tioned by the Centre for drought relief
in Tamil Nadu, which itself is com-
paratively small when compared to
the drought rehet assistance given to
other drought-hit States, the Central
Government want to pose before the
people of Tamil Nadu that the ruling
Congress Party js their saviour and not
the DMK, Government in the State.
I am sorry that the misery .of the peo.
ple is also traded for political bene-
fits,

When the Central Government nate
10nslised the major commercial banks
in the private sector, when the Privy
Purses were abholished, when the
Genera] Insurance was nationslised,
we from the DMX. extended our full
support to the progresgive measures
of the Central Government. Yet the
progressive policies of the DMK,
Government have became an  eye~
sore for the ruling Congress Party at
the Centre. When such progressive
measures of the Central Government
have not yielded any benefit to the
common people, when the common
people are disillusioned with the rul-
ing Congress Party, the target of
attack for the Congress Party is the
Opposition Parties. This approach
of the ruling Congress Party is not
conducive for the healthy growth of
democracy in the country.

Before I conclude, I would refer to
the pitisble plight of 18 crores of our
countrymen belonging to Scheduled
Castes and Scheduled Tribes. Today
we saw the sorry spectacle of the Un-
touchability Offences Bill being post-
poned by the Government. I un-
touchability is t0 be eradicated, the
only way out for the Government is
to alter the status of the Fundamental
Right to Proverty which has now be-
eome the right to exploitation. Then
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only the social and economic justice
which we talk about in the Preamble
of our Constitution can become a re-
ality for these oppressed people. Sir,
when the Sikh converts of S.C. and
S.T. get all the facilities and conces-
siong from the Government, thg Chris-
tian converts of S.C. and 8T, are
denied thege concessions on the ground
that they belong to an advanced com-
munity. Is this the symbol of our
secularism? When the economic back-
warness alone should be the criterion
for awarding such concessions, why
should the Government spear-head
such communal feelings?

Sir, in Tamil Nadu, Periyar E. V,
Ramaswami Naicker and Arignar
Annaduraj were the pioneer social
reformers. Their dream was that Un-
touchability should be completely era-
dicted from the country. Angnar
Anna implementeq the constitutional
provision in regard to Prohibition
Today, Gujarat and Tamil Nadu are
the two States having total prohibi-
tion The Central Government do
not want to replenish the loss incur-
red by these two States on account
of introduction of total prohibition. 1
refer to this to indicate how tenuous
is the commitment of the rulng Con-
gress Party to constitutional provis-
ions.

In conclusion, I would appeal to
the Central Government that ade-
quate financial assistance must be
given to Tamil Nadu for tackling the
unprecedented drought prevalent in
Tamil Nadu and substantial quantities
of foodgrains and essential commodi-
ties like rice must be rushed to Tamil
Nadu if the people of Tamil Nadu
are to be saved from this serious
drought. In this human problem,
political polemics should not sub-
stitute immediate executive action

With thesp words, I conclude,

st Ay e« awmfy W,
Fo wwen W ognw §, ¥Rw g
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SHRI SHYAMNANDAN MISHRA:
Mr. Chairman, T can assure you that
it is ot without somve amount of re-
luctance that we @ecided fo take up
this motion of np confidence against
the Prime Minister while we have
been in fhe midst of celebrations for
the Internstional Women's Year.

AN HON. MEMBER: Very chivalr-
ous of you!

SHRI SHYAMNANDAN MISHRA:
When there is conflict ‘between
chivalry and daty, a c¢hoice has to be
made and that iz the choice that we
huve made this morning.

1 think thet a perennial Prime
Ministér would be the most ynin.
teresting Prime Minister. It i sald
that M. Chou En-Lei is a perennial
Prime Minister, and I think that Mr.
Chou 7n-Lai has lost some of
his charm, freshness and vitality.
Perhaps the greatest tribute that one

“Pilthe i 'ﬂ’im
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system is that one brings up a ro-
confidence motion, And the Prime
Minister who takes offence at this is
really no democrat. This ia in fact
what we have been witnessing in this
country; the Prime Minister has been
going round the country and telling
people that ‘they want to oust me from
the presemt position....,(Interrupts
ions), It 1s the privilege of the Op-
position to oust the Prime Minister.
But for the Prime Minister to make
a grievance of it ig something un.
heard of in the history of parliament-
ary democracy. Nowhere a  Prime
Minister has been making that griev-
ance,

1 should like to tell the Prime Minls.
ter that it is also the high privilege
of the Prime Minister to be the reci-
pient of the brickbats and bouquets
from the Opposition....(Interrup-
tions).

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLAN.
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI
INDIRA GANDHI): Bouquets? Where
are they?

SHRI SHYAMNANDAN MISHRA:
There was another kind of hesitation
to0 on our part, It is ali like throw-
ing water on a duck’s back. It you
collect all the points that we had
made during the course of the no-
confidence motions in the past and
the points which had remained un-
answered, you will certainly express
surprise at our audacity to bring up
a no-confidence motion. |

Mozt of the criticlams have gome
answered Of uUnanswere

ed. This is the way they treat demo-
cracy and the criticismg of the Op-
position and I am pretty surg that to-
night also, the Prime Minister would
be completely making a sweep of
many of the criticisms that we are
going to make here, But why lament
for it, why lament that our criticisms
are not being met? What has hap-
pened to the severe indictment of the
hon. Member, Mr, Mohan Dharia?
Could there be a more severe indict-
ment than what Mr, Mohan Dharia
made when he resigned from the
office of the Mimnister? But have you
the courage, I ash you, have you the
courage to reply to any of the
charges that Mr. Dharia made? Those
charges are going completely unrebut-
ted and I can tell you that none of our
criticisms can be severer than the
criticisms made by the hon. Mem-
ber, Mr., Mohan Dharia.  But the
Prime Minister had become so weak
that she could not pick up the chal-
lenge of Mr, Mohan Dharia. And
what I am going to say is what he had
said mostly. Had he pot said, Mr.
Chairman, “we have not fulfilled the
mandate, we have not fulfilled the
election manifesto that we have given
to people during the course of Elec~
tions in 1971-72?" Then, why for
God’s sake do you want to be where
you are when you have not been
able to fulfil the mandate according
to your own Member, when you have
not been able to fulfil the promises
that you have made to the people—
none of the promises? And not only
that, Mr. Chairman. The Hon'ble
Member, Shri Dharia hag also gone
on record to say that it is only the
collectors of black money who happen
to be the leaders of the party at
various places. Now, is it S, N.
Mishra who has been telking about
this? It is your Member who goes
round the country saying clearly all
that but you dow’t have the courage
to pick up the challenge from him,
He has said, I repest, that those who
are the collectors of black money
happen to be the bosses of the ruling
party at various places
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To repeat what he hag said this is
the moral degradation that you have
brought about in thig country, Further
I agk you, Madam Prume Minister,
couly there be a greater immor-
ality than this that you are admitting
defectors while the Anti-Defection
Bill is on the anvil? The very fact
that the Bijll has been referred to the
Select Committee means that you
h4ve agreed to the principle underly-
ing it. But you have been freely ad-
mitting people from the other parties,
This 15 the mora) standard that you
want to set up in this country!

What kind of contrast was offered
this morning between the hon. Mem-
bers on this side and the hon. Mem-
bers on that side? The depth to
which they brought down the level of
the debate is something of which one
must feel ashamed. Now, here is an
hon. Member who spoke in the most
amazing fashion. 1 would like to
tell the Prime Minister that such mem.
bers don't serve her interests when
they meake an insinuation against any
Member that he has been speaking
under the influence of liquor, Let us
not bring down the debate to this low
lcvels, Such hon, Members here are
the star speakers of the Prime Minis-
ter The other hon. Member, Mr.
Stephen, was going into the biography
of the hon. Member Mr, Bosu and
three-fourths of his speech was full of
that and nothing else But can I ever
say, Mr. Chairman, that the hon. Mem-
ber was speaking under the influence
of lquor or they are under the in-
fluence of liquor? Now, the story
goes the rounds that there is hardly
any member, of the Cabinet who has
not got thig pleasant habit. But leave
it aside, whether one has got this
hebit of liquor or not; but what hap~
pened to the promise mady in 1068 in
Goa—in the All India Congress com-
mittee—that prohibition would be
completed in seven years’ time? But
the progress has been in the reverse
direction. And yet you are now go-
ing to free elections in Gujarat,
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You have been committed to Fro-
hibition, But in suite of dismal re-
cord in this fleld, you have taken the
courage to go to elections in Gujarat,
& State which is firmly committed to
the policy of prohibition. Would not
people there ask the Madam Prime
Minister; where is your policy of pro-
hibition? Where 15 the resolution of
fi!;;s AICC which had been adopted in

4

I you look at the important aspects
of the national scenario, you neces-
sarily come to the conclusion that no
enemy of the country would have done
greater damage to this nation than
this Government. Naturally, there-
fore, the credibility gap betweepn the
Prime Minister and the country has
widened s0 much that the Prime
Minister had to exclaim the other day
that “If I die nsturally, people will
say that I hag killed myself”; This
is the kind of credibility she has got
now. a

One wonders where has gone the
fabled confidence and optimism of
the Primg Minister? Where has gone
the euphoria and the heady experience
of the year 1971, 1972 or even 1973?

SHRIMATI INDIRA GANDHI: I in~
vite you to accompany me in one of
my tours,

SHRI SHYAMNANDAN MISHRA:
May I invite the Prime Minister to my
State of Bihar which witnessed ane
of the worst floods soretime back?
Hag she visited Bihar even once dur-
ing the last 2-8 years? She went anly
to the cremation ground to attend the
funeral of Shri L. N, Mishra, So she
has not visited Bihar for the last two
or three years—that is the position.

All the drum beat in the blood of
the Prime Minister and her enthusi-
astic supporters seem to have com-
pletely disappeared and we do not
know the peason for this sudden cool-
Ing down of their fervour.
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What has hlgeusd to non-aligne
ment? ttlml much of ita min-
oeyvrebility, 3¢ not  independence
Thére is hardly any person in  the
world whom you can convince that
your dependence on a particular
super-power has not passed the per-
missibly Bmit. Thia is the least I can
say about it.

What has happened to seculatism?
What did you find tecently in the
Juma Masitd area? Mven pow the
arches and gates of Jama Masjid bear
the aigng of the buliéts fired by the
local police. The Prime Minister
wanted to play the Super Imam in
the Jams Masgiid, What business had
this Government to inferfure in the
religious affairs of & minority?

SHRIMATI INDIRA GANDHI: Only
Mr Rahwarlal Gupta has that right!
(Intertuptions)

SHRI SHYAMNANDAN MISHRA:
You should be ashamed that the gates
of Jama Masjid bear the bullet signs
even ndw, We &1 now wbout the
interference in the affairs of the Gur-
dwaras, Certsin chargey were made
only recently in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PRASONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MENTA): Only this motning I made
a statement that we are not inter-
Yerlng in the religlous affairs of any
community.

SHRI SHYAMNANDAN MISHRA:
Sometime back they talked about the
Bihar movement hot having the sup-
foM of the wninority wheh M.
GW tapperied 4o be the Chief
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Minigter of Blhar. Now the pecple
of Bihar ask you: who has got Mr.

Mishra

Who has got him out? It is they not

us who have seen him out. But it is

you who have ousted him and the

people of Bihar will oust you I am
not against any individual
{Interruptions),

SHRI SHYAMNANDAN MISHRA:
I itke the mterruptions of the Prime
Minister. I do not f¢el unhappy
about it I am only reminding her

8o, they have ousted him, We were
pot against Mr. Ghafoor personally.
We are againat the entire Cabinet
We ere agamst you. Are we gunning
for you? We are not gunning for
you, Madam Prime Mimster. We are
gunoning for the entlre lot that you
eommand. Where have they sliq into
the shadows, the great figures of
yesterday? Where are they sulking
now, we do not know?

Similarly, they have discredited
thoroughly, to their heart's content,
the concept of socislism. No one
could believe this Government to have
any soclalist intentions when the pro-
cess of jmmiseration of the poor has
been so rapid. It has gohe {0 an ex-
tent that it had never been in the
past.

The digparity between the highest
and the lowest is increasing @ 40%
a year. This i3 the statistics which
nobody can challenge The prices
have been going up @ 30% & year.
So, it means that the bottem had been
sinking @ 30% a year.

WMM&Mrm.indedm
the price sitpation, Now, they are
about this, But may I
ch and every hon. member
Mwhwymtwwinﬁnﬁ'
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SHRI C. M. STEPHEN: Certainly.

SHAI SHYAMNANDAN MISHRA:
You are fit telling the trdh, ache of
you. But I will come to thet & little
inter,

The price decline has already bean
halted and the procesg is reversed, and
muy I warn you that by the end of
June....,

(Interruptions),

SHRI SHYAMNANDAN MISHRA:
Mr, Speaker, many & time when I
make interruption you feel a little
unhappy. Do you think that the
point I am making has not got some
supporting facts?

What I am trying to say is based on
facts and yet these people are smart-
ing under my attack.

Sir, nobody seems to be so excel-
lently equipped to kill the great in-
stitutions @s the hon. Prime Minis-
ter. What has huppened to the ib-
stitution called the Flanning Commis-
glon? I ank the Prime Minister: “Are
you able to devote even five minutes
of your thme to the business of plan-
ning everyday es the Chairman of the
Planning Commission?” Nothing ye.

it you take into account the rise iIn
prices even to the extent of 50 per
cent of what it was during the last
ym,ﬁmkhmtobent&e?me
am

There has been & change in  the
structure or composition of our nat.
ianal output, and Yur cowntry's  eco-
Bory iz now in the reverse gear. The
share of manutacturlhg fedustries s
declining and yet there would be
#ome hon. gentlemen on the other
side who would go on strutting about
in the country and claiming that we
are progressing, But, actually, there
is development in the reverse, The
tertiary sector iz claiming more than
the manufacturing sector. Investmant
in equipment and machinery 1c less
than in 1965-68 May I say that the
hon Prime Minigter has made the
country frozen, so far as its economy
is concerned, #t the level of 1965-66?
I throw the challenge that in none
of the respects, either in terms of
investment or in terms of increase in
national income, they can show that
the country has moved even a bit
from the level it had attained in 1963-
§8. So, this has been a period of
stagnation and even decline,

You have been talking of socialimm
somewhat stridently. But what has
kappened to the Memopblies Com-
mission, which is more or less killed.

Even in this Parliament what is the
performance of the Prime Minister?
According to my calculntion, she s
not shle to devote even a week's time
to Parliament, though it has been
sitting for nearly six months during
the course of the year. Therefore, we
have been forced to come forward
with a motion that the Leader of the
Houge is not performing her duties or
functions.

After having got the massive man-
date, the Prime Minister seemg to tell
the people and Members of Parlia-
ment, as Hitler did; “Now, gentle-
man, you coan go ", That is
what, in effeck the Migister
sayg 1o us,
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Therefore, the conclusion is irresig-
tible, that the institutional decline is
total and the personal rule is absolute.
Even a dictator is sustained by a
much larger hierarchy than the
hierarchy here. Thus, you see the
misfortune of the most friendless
Prime Minister in the world. Has she
got a single personal friend? Has she
g::?n hierarchy which even a dictator

SHRI C, M. STEPHEN: Are you
dreaming or speaking?

SHRI SHYAMNANDAN MISHRA:
He wowld not understand, because he
has now the heady experience of be-
ing the deputy leader of the party.
A few moments ago, he has been
elected fo that post

What 1 am trying to suggest is that
the Prime Minister does not treat
Parliament properly. Even this
morning when we were fighting for
this no-confidence motion and for the
non-official business, we thought that
the Prime Minister would rise to the
occasion, but she dig not. Ultimate-
1y, what happened? Has it been to
her advantage? Therefore, I say to
the Prime Minister in all sincerity:
you have become big, but you have
to strive to be great; you can subdue
the opposition only by greatness; you
camnot do it by any other means,

There is a great similarity—I do
not want to suggest to whom it is
more flattering, but there is a great
similarity—between Mr.  Richard
Nixon and Shrimati Indira Gandhi.
I the balance sheets of the two are
juxtapoged, it would be difficult to
say who excels whom.

Something has been said about cor-
ruption. In fact, the whole country
i seething with discontent on  ac-
count of rampant corruption in the
administeation in this regime It
geems to be the wonderful principle

of this regime “corrupt and rule”, as
there was wonderful principle of the
British “divide snd rule”. They have
been even trying to corrupt the Sar-
vodaya movement, but with what
pathetic results! The Prime Minis-
ter’s Group in the Sarvodaya Move-
ment has been reduced to a micro-
scopic minority of three whereas J.P.
has got an overwhelming majority of
21 on his side,

Then consider in what ridiculous
way they treat charges of corruption!
When there were charges of corrup-
tion against the Haryana Chief Minis-
ter, the hon. Prime Minister referred
this matter to a Committee of her
cabinet, Is that the way you should
treat charges of corruption? You
make even persons like Mr. Gokhale
behave in a manner which does not
behave a person of his stature. You
make others also dishonest in  this
process. Nobody would believe the
findings of that wonderful sub-Com-
mittee.

When a Deputy Minister of the
Central Government was allegedly
involved in the previous regime in an
unsavoury deal, then the maiter was
referred to the Attorney General. I
may not have faith in the present
Attorney General. I do not know Mr,
Niren De so much. However, the
Attorney General is not a member of
the Cabinet and the then incumbant
went into the conduct of that Deputy

But this is what the present Prime

ruption to her csbinet colleagues.

Then there is this Hcence scandal
We have gone through the 1,200 or
1,400 pages and we owe it to the
House to take it up here. We could
not get that opportunity during this
Session, but we are going to do if, we

take it up in the next, because
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the House had given us the assign-
ment and we will have to share with
the country and the House what we
have been able to find during the
course of our study of these 1200 or
1400 pages.

What have they revealed? They
have revealed that the officers had
gaid they had “consistently” ang “cor-
rectly”—these are the words used by
them-—taken the position that it
would not be right to reopen those
cases. And yet the Prime Minister
has not thought it fit to appoint a
Parliamentary Committee,

I had made a charge—and here I
am obliged to you also Mr. Speaker
ae you had taken some interest in the
matter ang it is through your good
offices that I have been able to get
atleast some information,—on the
floor of the House twice about the
Saudi Arabian deal as to why and
how the prices offered in this deal
were higher than in the Iraq case,
My charge remains unanswered. But
now I want to tell the House that my
suspicions are confirmed by the com-
munication that I have received. It
has been said that it is now going to
be remitted to the care of the Vigil-
ance Commission m some way. The
Houge will later know more about
this. What is involved here is politi.
cal corruption, I suspect.

Today I have got some information
in anawer to a question which I had
tabled about the fertiliser dea] with
some countries angd I want to warn
those people who have been associat-
ed with this that I have got more
information about this.

What do they say?

“Since these are commercial con-
tracts between the MMTC and the
exporting enterprises in those
countries, thelr detalls are not
madg) public.”

VAISAKHA 19, 1807 (SAK4),
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But they are known to me and 1 will
$=ll you after sometune where the
money had been deposited

Finally, no Government, it is clear,
had functioned at such a high level
of incompetence or at such a level of
superlative  stupidity in economic
matters. In no other field too can this
Government claim that it had solved
any problems. Therefore, it is our
clear, irm and categorical view that
it we want this country to prosper,
this Government must go. So it 8
not 1n a light-hearted spirit that we
have brought up these charges.

22.00 hrs.

SHRIMATI INDIRA GANDHI; You
(Shri Shysmnandan Mishra) said
just five minutes back, “you did not
want to oust me.”

SHRI SHYAMNANDAN MISHRA:
‘We are not gunning for you personal-
ly, madam. What I would lke to say
is that it will create difficulties for vs
it you make it g personal issue. There
is nothing personal. Everything re.
lates to the policies. We want the
vacetion of your ruinous policies, and
therefore, your ouster also.
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MR. SPEAKER: Prime Minister
will reply at 11 p.m. and after her,
Mr Bosu will reply for ten minutes.

SHRI JYOTIRBOY BOSU: No, Sir,
I will take more time. I have to rep-
ly to the most vicious personal attack
of Mr. Stephen.

MR. SPEAKER; In that case, I will
cail Prime Minister to speak a little
earlier.

SHRI SHYAMNANDAN MISHRA:
The Prime Minister can intervene at
any stage but the question is that we
have reached an agreement that we
shall go upto 12 midnight. There is
a precedent in this matter. We can-
not reconcile to the position that the
no-confidence motion can be discuss-
ed for anything less than 10-12 hours.
It will go upto 12 O'clock,

SHRI JYOTIRMOY BOSU:; I want
more time. Mr Dasmunsi and Mr.
Stephen have made false and base-
less attack on me. 1 have to reply
each end every word.

MR. SPEAKER: In that case I have
to call the Prime Minister early. Mr.
Frank Anthony.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr., Speaker,
8ir, I have no doubt that I could pro-
duce many reasong for dissatisfaction
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with and even criticiam of the Gove
ernment. I expect that I5 natural
with regurd to any Government that
Is in power for any length of time.
Perhaps, the greatest reason for ‘this
eriticism would be based on run-away
Inflation. We were all victims of this
jnflation. If this continued for two
or three years, no democracy could
survive. But thank God, Government
took steps to contain that run-away
Infation and the rate has dropped
from 82 to 6 per cent. T think, this
13 a very appreciable and indeed a
creditable achievement.

Motion of
No.C)

No one can deny that corruption is
very widespread—much too wide-
spread for the health of the country
and even for the survival of demo-
cracy. Somebody has said that cor-
ruption lg endemic in Indian soclety.
I would prefer not to go along with
that but I also believe that no parti-
cular party has a monopoly of cor-
ruption, In my professional capacity,
1 cuntinue to have lot of cases of peo=
ple who are victims of corruption. I
am pware that even in State Corpo-
rating run by non-Congress Governs~
ments, there have been cess-pools of
corruption.

Mr. Speaker, Sir, as a practising
lawyer I know about the extent of
constraints on fundamental rights. I
quite frankly gdmit that I have been
rather distressed.

Argd I felt that with the continuance
of emergency there has been this
blanket suspension of the whole ga-
mut of the most precious of the fun-
damental freedoms T want to make
an appeal to the Prime Miniater. I
saw a statement of her the other day
that the fundamental rights have not,
by end large, been suspended. This
is not correct. As soon as an emer~
gency is proclaimed, Art, 18 is auto-
matically suspended. When Art, 18
s suspended, it meang that the whole
gamut of the most precious of the
fundamenta] freedoms are suspended
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~freedom of spesch, freedom of ex-
pression, tregdom of sssociation, free-
dum tp work, gll these, are suspend-
ed. They are the heart-beat, the lite
blood, of democracy. We cannof con-
tinne o have a blanket suspension of
these basic fundamental freedoms.
And that 18 why I have said it and I
agree that in cerfain sénsitive and
vilnerable areas, emergency, prob-
atly, hag to continue. The Constitu-
tion provides for making the smer-
gency applicable to certain areas and
1 would ask the Government to con-
sider thig seriously. Why not apply
the smergency to vulnerable sensitive
areas? Don't make it a blanket ap-
plication. And I feel that that would
be welcomed by the country.

Having said that, Mr. Speaker, I
come to the crux of the problem That
1s, democracy requires a viable demo-
eratic alternative to the ruling party.
That is the minimum postulate of
demorracy. Unfortunately, there is
ro prospect of it—a viable democra-
tie elternative to the Congress Party.
A good friend and g young friend of
mine who belonged to the Indepen-
den, Qroup of which I continue to
have the privilege to belong, Erasmo
De Sequeira, told me a few weeks
ago that such a democratic viable al-
ternative was likely to emerge. I told
m that T have been much longer in
this game than you and you can take
it from me that no viable demorratic
alternative is going to emerge elther
in this House or in the country be-
cause, I have geen for over ihirty
years, unfortunately for thg country,
how the Opposition Groups continue
to function in this country. No one
is prepared to shed hisz identity—not
only a8 a party, not only as a group
but even as n politiesl shaving. That
has teen the bane of Indian polities—
ultra-individualism. Sir, I do not
want to say anything about my friend,
Shri Jayaprakaeh Narayan. I bave
the greatest respect for him. I have
had occasion to work with him very
clcsely. 1 wee on his Indo-Pakistan

Conciliatign Commitiee. T have ne
ver questionad his motives But, at
the same time, I guestion with
respret hig political judgment. 1 re-
signed from the Indo-Paklstan Con-
ciliahon Comimittee because 1 felt
that no amount of appessement of
Pakistan would bring about rap-
prochement with Pakistan, This
was in 1004 snd my opinion about
Shri Jayaprakash Naraysn wag that
Pakistan would sooner than Iater go
tc war but he disagreed with me. I
resigned; within a few months, we
were at war with Pakistan. Pakistan
went to war. The movement of J.P.
has highlighted the irredeemable frag-
mentation of Indian politics. T would
have been the first to welcome J.P.'s
corning out and gaying ‘ves, I am now
entering the political lists’ because,
this 15 what 1 ghall do and now I am
going to lead a viable democratic al-
fernative But, he has not done that.
He still stands on the sidelnes and
tells this country ‘I do not want {o
stang for eleetion; I do not want to do
this; T do not want to do that’. Where
do you get your viable democratic al-
ternative? As I gee it, democracy
postylates parties. Thig talk of party-
less democracy, janta candidates, is
not only a confession of failure but
it is a confession of the utterest poli-
tical ineptitude also

Democracy postulates parties Par-
ties postulate allegiance to political
portie; with specific polttical ideolo-
gles snd discipline by the political
parbes How are you going to have
loose amarphous arrangement? I do
not understand this, All thia talk
of this partyless democracy i3 really
aksurd. How do you accept Jroups
that are not only ideologically ir-
raconcilable but ideolagically also ut-
ter'y hostile to come together and
work together? You might get a tem-
purary opportunistic alliamnwe but that
13 not golng to last. It is an jovitae
tior to instability. I would subseribe
to thls more than anything elss
‘What this country needs abova every-
thing else iy political stability and po-
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liticul Stakility postulates st any rote
at the Centre a reasonably cohesive
politica party with a reasonably co-
herant politival ideclogy. What has
happened i3 this. This country has
been dble to falsify the prophets of
doom, of disintegration. That s anly
because we have had at least one fair-
1y cohesive political party. I am not
a Congremman. I am never going to
be & Congressman. 1 have made some
of the sirongest criticisms of the Con-
grasg Party in this House and T conti-
nue t¢ do this. But I realise this
Fortunately for the country, and I
say thig to the Congressmen with your
factionalism if you destroy the rullng
parly you will destroy the country.
Whatever your weaknesses gre—there
are many-—because you had a fairly
cohesive stable party with fairly co-
herent political ideology, you have
stood between the country and poli-
tical instability and political chaok.
(Interruptions).

When I stood here glone and op-
posed the formation of Andhra Pra-
derh I did it because I have always
svheeribed to the basie postulate that
in a sub-continental country like this,
the basic imperative is a strong Cen-
tre ang today that is the most basic
of all the imperatives that face our
country. The day you have g weak
Centre that day Indian history will
repcat itself 'This may not appeal
to some of the hon. Members but
Indian history has been nothing but a
history of tribalisms and a history of
dis-integration and that is what we
must avoid. We can only avoid it by
having a strong Centre.

Now, I want to say a word about
minorities because I have the privi-
lege of gpeaking for a minority-—al-
thotgh a small minority. When we
ara askad.somebody hag gsked me—
hew do we vote for a ‘Janata' candi-
date. I say: I do not know bscause
tha first thing I want to know from a
Janata candidate ix: What is your po-
litica] complexion. What are you? 1

VAIRAERA 10, 199% (S4KA4)
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em not talking aboui your umbrella.
Do you belong to a Hindu revivaligt
party? If you belong te & Hindu revi-
valiet perty we dare not vote for you.
Do you belong to a Godless ir-religious
party? If you do then we canmet
vote for yowu 8o, it goes on. 8o,
merely putting this label or a patch~
work of a serles of political comple-
xians is not going to attract any vates.
I do not understand. In a democracy
people first want to know what party
do you belong to. Do you belong to
the CPI(M) or Jan Sangh and that is
why in their private moments you see
the reservation. Mr. Morarji Desai
obviously hag his reservations, He
doeg not want to be {go closely asso~
ciated with the Janata party demo-
cracy. So, he has projected the Con~
go. 1 do not know much about Shri
Charan Singh. I have learned a lot
about him. He also has complained
that the BLD hag lost a great deal of
ground because it substantially pre-
occupled itself with this Janata party
ideology., So, I say this that I do not
undersgtand it at all. T would have
understood and appreciated if J.P. had
come out and given a lead to demo-
cratic alternative. This talk of =&
janata alternative is a confession cf
inoptitude. You may hope under this
rickety umbrella all things to all
voters but ultimately you may wind
up with being nothing to anybody.

it arirewre finwy (ermeraTz) : T
T, & ¥ Y A AW A §
AT ofY d% gl T emo gEe
&t faem, WHifF g @ N TG
T 1 TR X e o gt RrTe
QT P, & T g T W o
wr sl 33 & fag g @ e,
W 9g DAY 9 37 &Y Tl | afe
W T |

F¥ &% ot oo o A and @
age s & gaogr ar | & oy e
r fiforwr w @ ar f 7 TR

«
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“Test report of the VRD does not
indicate any such enquiries”.

Arefe s 1 AR §faw agt
o & fog 7ar 97t W TR o @
w% eszrarc gy evar  ?

FeEU & a1 T 98 25 9% 71,1975
FT TR qo 762781 ¥ 9w waT™ W
(#) iz (1) feet # 95 wx g
g g

“(d) Whether Shri Yashpal Ka-

pur, M.P,, also had many interviews
with Coolie Mastan;

“(¢) Whether the Prime Minister
spoke in meeting called in support
of the Daman MLA, who is brother-
in.law of Sukar Naran Bakhla i
the 1972 elections”.

qreivr off sy g el & o
¥ oo H e K
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“(e) During pre-election period
n 1972, the Prime Minister hag visi-
ted Daman gs part of her schedule
for election campaign and had ad-
dressed a public meeting at Daman”,
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23.00 s,

FROF. MADHU DANDAVATE
(Rajapur): Ig 1t your pleasure that all
the purty representatives shoulg have
spoken end only the Soclsliy Party
representative should not speak?

MR. SPEAKER: Your party’s time
is 3 minutes. You can have your 3
minutes.

PRCOF. MADHU DANDAVATE: Sir,
the present Congress administration is
8o corrupt that Y do not want to waste
the time of the House in ynearthing

a few more skeletong in the individual
cupboards. Therefore, T ghall straight.
way proceed to expose the failureg of
the policieg of the Government on
various fronts, I feel deeply perturb-
ed and angered by the total collapse
of democracy in the country and the
total yuln of the economy. Whether
it 1s the question of having a Sover-
eign Parliament, a free judiclary, a
free and fearless press and mass
media like TV gand radio and last hut
not the least the assertfon of funda-
mental rights in an unfetiered man-
ner—-on all these frontg there is total
collapse of democracy. When we
found sometime back thai there was
an instance in which some man wae
suppused to be throwing a hand gre.
nade at the car of the Chiet Justice
of India and at the other end, in the
Allahabad High Court, someone was
alleged to be plotting to murder the
Prime Minister by carrying a pistol,
I was reminded about the situation in
Germany wherg Hitler told the entire
cotintry that “there is an effort 1o
burn the Reichstag and thig is a threat
to democracy” and therefore, ha dis-
Solved the Parliament and parliamen-
tary democrecy in Qermany was des-
troyed, When we look ot the Snel-
dents in our country, we are afraid
that probsbly some people are plan-
ning to destroy parliamentary demo-
cracy in this country. What g tra-
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sovateign Purliament In which very
often the vaice of the oppositfon is
sought to be suppressed, Ii is a tra~
Bedy to our democrstic institutions
that unlike in times of the late Jawa-
harial Nehru, the Leader of the House
treats the entire Parllament with a
feeling of contempt and she does not
feel 1t necessery fo yemain in the
Ioaze even when some of the most
basic jstues are discussed in ParHa-
ment. That iy the fate of our demo-
cratic institntions.

Whai about a free judiciary? I do
not went to spell out the details, but
the process began with the guperses-
slon of the judges and the apnoint-
ment of Mr. A, N. Ray as Chief Jus-
tice of India I do not want to touch
on that question, but we find that after
the new policy wos adopted by the
Congress Parly and the Government
to bring about supersession of judges,
we find that the same chain reaction
is continuing in the States. When
Chief Justicc Mahajan retired as
Chief Justice of the Punjab and
Haryana High Court, supersession took
place. Justice Pandit who wag the
seniormost and most competent man
was superseded because he was in
conflict with Chief Minister, Mr. Ban-
silal. When this supersession took
place, the entire legal fraternity of
Punjab and Haryana went on one
day’s strike. That is how free judi-
clary 1z being destroyed.

The economy of the country i
heing completely ruined as a result
of the present economic policies of the
Government. We fing that there 1s
no adequate production in the coum-
try. We find that the per capita in-
come of the people i8 going down. We
find that the rate of growth has not
adequately risen. As a result of that
we find that there is inflation i the
country. This morning, while giving
reply to one of the questions the Fin.
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ance Minister sald if there is infloe
tion i the country, it ig the world
phenomenon World phenomenon
means the phenomenon of the capital-
ist world. But what do we witness
there? If we go through the various
figures of rise in prices, we find in al-
most all these countries rise in prices
ousted by the rise in wages. In our

country while the Finance Minister
admitied this morning that as com-
pared to 1940 the entire value of the
rupec hag come down to Rs. 253 per
cent. We find that when the value of
rupec is dwindling commensurately
the wages are not rising. No uniform
policy of wage structure Is being
brought out There is contradiction
in the policy of the Government.
When we discussed public sector, they
s2ld the other day that in some of
the public sector concerns the profit-
ability i going up. They say that
Shipping Corporation of India earned
a profit of Rs. 28 crores as compared
to Rs. 13 crores earlier. They say
profitability is growing. In z number
of sectors production has algo increas-
ed. Inspite of increase in production
and profitability, they are not prepar-
ed to increase the wages. No uniformy
wage policy is there. In this connee.
tion I would only like to give one in-
stance. In our country we had a re-
markable Railway strike which re-
flected mot only the feelings and as-
pirations and demands of the Railway
employees, but the demands of the
working class as 3 whole, What was
the attitude of the Government? Which
were the forvtes that welcomes the
policy of the Prime Minister? The
first paper to congratulate the Prime
Minister wag The Times. The second
one was The Eastern Economist who
said that we must congratulate the
Prime Minister for taking firm action
sgainst the workers. The President
of FICCT was the first to congratu-
late the Prime Minister. These are
the forces who congratulated the
Prime Minlster for pressing the mli-
tant and Jegitimate working clusg In
this country.
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We find that the production ix the
nutionalised tostitutions is growing.
Only the ofher day membery hadl rals-
ed the issue Ior sppowsting Govemn.
ment investigeting machinery to know
who fradulently practised in Bank of
Bikaner and Jalpur. But deliberately
the Banking Department and other
agencies tried to suppress that. One
Mr. Ghia who was a responsible offl-
cer and who tried to help the investl-
galing Committes charged that he was
responsible for exploiting the peopls
and he was suspended and not those
who were responmible. When these
things are happening, we find that
democracy goeg suffered and as a re-
sult of that there ig stagnation in the
country and as a result of that we
have brought this No Confidence Mo-
tien which does not merely want io
expose gny individual beecause of
cmission angd commission but we want
to condemn the entire Government
and aemand that the Government
must resign.

MR. SPEAKER: The hon. Prime
Minister.

SHRI P. O MAVALANKAR: Sir, I
may be given a few minutes

AN HON. MEMBER: Shri Frank
Anthony hag spoken.

SHRI P. . MAVALANKAR: I
could never think of Shri Frank An-
thony ag my leader.

ot wy faad : aY FE N F
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SHRI P. G. MAVALANEAR: Mt
Bpeeker, the gignificunce of this No
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SHRI P. G. MAVALANKAR: M.
Spesker, the significance of tius No-
Confidence Motion, which has been
moved by my hon. friend, Shri Jyo-
tirmoy Bosu, is obvious anq very clear.
The reality infide the House today
of this vast majority which iz there
very euger to throw this motion oat,
that reality in the House is no longer
in tune with the reality outmde the
country. The Prime Minister 1s smil~
ing. The Prime Minister 1s i her
office for well over ¢ years. From
1988 to 1871 were the years of strug-
gle But during the period 1071-75,
I want to ask her pointedly, what has
she done except consolidating her
power and glory instead of doing well
tn the people of thig country. For the
Iast four years, with this fremendous
power gt her disposal, I want to ask,
what specific, concrete achlevements
are there to the credit of this Govern-
ment In respect of bringing welfave
to the downtrodden mulliong of this
country? Let the Primes Minister and
her asseciates and the vast majority
here remember that although they
have a majority in this House today,
the arepg of frustration ave increasiog-
ly threatening this country and the
areas of darkness {3 widening

Our revered leader, Babu Jagiivan
Ram talked about the Gujarat elec-



wituation, youth in revolt gnd the puor
in anger, the country 4 at a critical
juncture.

Generation and conversion of black
money 1z one of the greatest achieve-
mentg of thig Government and that
black money I8 corroding our very
socla] ang moral flbre. About this
money power in elections many exam.
pleg cun be given, but I have no time
to go into details, but the only point
wluch the Congress Party has got 18
to somechow or anyhow win the elec-
tions, 1.0 matier what happens. They
are themselves responsible for bring-
ing democracy to g downfall

This Government under the Prime
Minister's leadership thought of in-
viting the leaders of the opposition
and the Independents for a dialogue
on the question of electoral reforms.
On the very first day I asked the
Prime Minister pointedly if she was
gerious, if she was earnest aboat
bringing about real reforms. Of
course, she replied yes, but what
happened at the three meetings?
Even for limited accommodation for
the Guiorat elections, Government
were not prepared to give some of
the hesic assurances that there would
ba no official founy by Ministers, m-
eluding the Prime Minister, no use of
Government tnachinery, no large use
of tlack maney ele. If these things
ave done i Guisrst, T am quite sure
the ruling party cannci win. (Intere
wugptions),

VAIBAREA 19, 1007 (S4KA)

Motion of
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There were 16 Congress (Oy MLAs
in the Guiarat Assembly ang the
Congress Party, before the lists wepe
out, have already taken over one man
from the Congresy (O), the man from
Kaparganj, How? By sheer bribery.
And thie party ig taking of an Anti.
Defection Bifl,

Therefore, I say that Gujart gives
you an oportunity and a chellenge for
preserving democracy, It is not given
to the ruling party to remain in power
for ever, Do you think you must
always be in power, that every time
you must win? It cannot happen like
that. If you think so, then I have a
very poor opinion of your idea of
democracy. If democracy is to
survive, you must see to it that am
alternative that can come up is not
suppressed by black money ang un-
scrupulous means.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE,
MINISTER OF PLANNING AND
MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): Mr. Speaker, if I may start
with the last speaker’s remarks, it was
rather astonishing and amazing—I do
not know what word to use~—to hear
the words corruption ang our taking
people away from one party to another
used In connection with Gujarat, Per.
haps the hon’ble member remembers
that when the movement started in
Gujerat, it started because one parti.
cular individual—I am not blaming
him, nor am I judging bimhers, I am
only saying what was sald...
(Interruptions),

SHRI P. G. MAVALANKAR: You
threw hiun out. He was the Chiet
Minister,

SHRIMATI INDIRA GANDHI:
There was one individual who was
blamed by the emtlire Opposition. He
was blamed by the press, and various
allegations were mad, against him.
Now, we were preparej to Mook into
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these allegations provided we had full
information. Verious individusls came
to me and said that they woald give
the information so that we could em~
guire into them, We asked thig person
to resign from Chief Ministership be.
cause of the allegations,

SHRT SHYAMNANDAN MISHRA*
So, he was a lily.white!

SHRIMATI INDIRA  GANDHI:
{ do not know, I am not judging him,
T said, but when he resigned and form.
ed another party, he seemed to gudden.
ly become blameless and all these
people were making arangements with
him and hig party (Interruptoms), I
am not giving him a certificate.
{Interruptions), Because hon, Members
are in the habit of misguoting. They
imagine that I do the same. I always
give what I consider an honest assesa-
ment, (Interruptions). 1 should hke
to say that I had given an earlier
assegsment of the internal situation.
1 have heard similar remarks passed
in this Houge before the previous
elections also. I gave my assessment
then, and I woulqd like to know whose
assepsment came true? I have glven
my assessment about the international
situation. I have been ridiculed and
abused; I have been criticised. But I
shoulq like to know whose assessment
has come true ultimately? Whatever
we have Said about any part of the
world....

(Interruptions),

SHRIMATI INDIRA GANDHI.
‘Whether it was West Asia, or whether
it was Vietnam or....(Interruprions).

That is the reason why, no matter
what hon, Memberg opposite may say,
India's volce s hearq with respect in
every part of the globe, in every inter.
national gathering. Your saying that
it is pot true, does not change the
truth. (Interruptions)

1 am prepared to bear and I have
borne all types of abuses, false sllega-
tions and the sort of fanguege that one

sommetimes hears in this House, When.
ever we fry io reply, even in a very
small way the entire Qpposition gets
80 upset that they cannot besy it; they
could not bear even the mild speech
of my colleagug Shri Jagiivan Rum.

{Interrupiionsy

SHRIMATI INDIRA  GANDEHI:
I do not claim brilliance; I do claim
sincerity. I do speak from the heart; I
d6 say what I really think,

(Interruptions),

SHRIMATI INDIRA GANDHI:
I did not make a mnoise when any
Member from ilhe opposite side was
speaking, 1 did interrupt a few times,
because Shyamnandan Babu sald, ke
was enjoying it (Interruptions) and
felt happy! This wag the only reason
why I interrupted him a couple of
times. I did not interrupt anybody
else,

These years have been exceedingly
difficult not only for our country, but
for the whole world, for every country
1t is not true to say that it is only the
capitalist world which is free from
thege dificulties, We have hag leaders
from other couniries as well. It is not
as if they did not talk of these matters.
All of them said that the inflation had
hit their economies. That is why none
of their newspapers nons of those
countries, hag exploited this crisis to
malign the capitalist countries as one
might have expecteg them to do, They
appreciated the fact that any kind et
instability in Europe, any kind of up-
setting of the European economy was
bound to affect their economies and
their countries,

Taday, the world is not divided and
igolated into separate istands. It is
one world. Some people may say that
there s a second world, a third world
or a fourth world. It is cne
world. Each, country hag its own
policies, difficulties, problemg and view
points, yet it i3 cne world, and every
country is affecteq by what happeny iv
other countries. It is not true to say
that our problems are the same 48
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thogy of piher countries. It is per.
fectly true as hon. Members have
#nid that when there was inflation in
‘Burpogan countries, they were able to
help the unemployed, they were able
1o give higher wages But thig does
not mean that the basic situation ia
difterent or that the causey are entire.
1y within our control, I am not saying
that we are faultless. Nobody has
sald thot. Nobody has claimed that
there would be a miraculous change
either in the poverty of India or the
economic standards of India or in the
lessening of disparities. These are the
objectiveg towards which we are work-
ing. We are struggling. We do fall
in the struggle, but we also get up
again ang again and keep going ahead.

Time and again, we have had
aggresssion, There are few couniries
in the world which have faced s
many difficult problemg anq challenges
Atter Independence and more special.
ly in the last few years, India has
faced many problems ang challenges.
Some were due to our own mistakes;
some because we diq not foresee the
difficulties and we could not make a
correct assessment.  Certainly, we
arg not faultless; We are human, But
many difficulties arose because of
events which were beyong our control
The hon. Member very grandly
asked: What hag been achieved ir
these lagt few years? Has he forgol.
ten what hag been achieved? Have
the House forgotten it? Has the
world forgotten it? Was it a small
thing for us to face the Bangladesh
crisls as we did? Wag it a gmall
thing to face tremenndous droughts as
we did? (Interruptions) Certainly, we
shall capitalise on any good achieve.
ment.

Let us not compare our country with
counfries whith startey at higher
levels of development. Let us comr.
pare ourselves, as Shrl Priyva Ranjmn
Dap Munsl or somebody else here saif,

VAISAKEA 10, 1897 (SAKA)
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wifh countries which are around us
How much democracy do we see here?
KInterryptions) 1 am not  yielding.
poverty ig there. It is not a poverly
that suddenly errupted. May be, our
young people do not know what
poverly was ke in India before
Independence.  (Intermuptions) I
have {ravelled in this country. in the
villages ang in the cities, I have no
hessitation in saying that there is not
the sort of poverty which we used 1o
see 10 or 15 years ago. There Is
absolulely no doubt ahbout it. Anve
body, whether he has come from out.
side or anybody f{n our own country
who has taken the trouble to go round
the country will agree. This does not
mean that we do not have pockety of
poverty and hardship. Of course, they
exist, Bui the question is, Could we
have changed this situation in a few
years? We simply could not.

Do you think a few years {g much
in the life of a nation? This nation
was under feudalism and it was under
colonjalism for so long. Immediately
after we became free, we had all the
troubles of Partition and immediately
afterwards we had aggression. It was
not an ordinary thing. I shoulq ltke
you to know that even in those coun.
tries where a certain amount of
equality hag been achieved, if you go
to see the standard of the people in
the interior pockets of those countrtes.
you wil] see what people eat and how
they hive,

AN HON. MEMBER: What about
Korca?

SHRIMATI INDIRA  GANDHI:
I do not think that the standard there
is much higher for all the people.
(Interruptions) You may like the
system that China has, I think, most
of us here would not folerate that
system. Specially those who gdare to
talic about democracy, would they lke
to have the kind of system that China
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speak? I do know something ahout
Ching and of Vieloam. In fact, L had
the great privilegs of considering Dr.
Ho Chi Minh ay a friend. (Interrup.
tions) Just shouting iike this does not
change the situation. I happen to be
tn my legs. If I have to be hard, 1
have 10 raise my voice, It does not
mean that those who are pitthg should
shout at the same time,

As it has been sald, this No.Cong.
dence Motion has become a ritusl
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That was the exception; that proved
the rule.

Every time they feel that they must
bave a no-confidence motion at the
beginning, somehow every tume there
ip a noise that it is going to take place
in the beginming, but I do not know
what happens, whether they cannut
muster the number of people so quick.
ly or what; this time also we weru
Informed, at least I was informed, that
it would be on the 6th, I reorganirel
my programme to enable me to Le
bere that day; then sudddenly we wery
toid that it was not on the 8th, it was
the oth...

AN HON., MEMBER: Who told you?

SHRIMATI INDRA GANDHI; The
Minister told me. I was given 10
writing. (Interruptions), It is not a
figment of imagination.

(Interruptions)

SHRIMATI INDRA GANDHI: This
ig no consultation. Surely, if there
a motion of no-confldence, it hag to be
conveyed to the Prime Minigter It
has nothing fo do with cne secrstanat
or another,.(Interruptions) I do mot
know why he i getting so excited, One
of the charms of Shyamnandsn Haby
used to be his sense of humour, but
sometimes he seems to lose it, and
this is one of those occasions,

o} vetenery fewr : oy g @
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I have gaid this many times, but 1
have to repest it because the allega.
tions are repeated, What are the norms
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is demoeracy or anything else? |
Benrg one hon, Member there taunt.
ing my colleggue whether he know of
thiy change of that change whether I
changed anybody as I liked? Now, a3
it hng happened, I do consult my col-
letgues, But if you see how dertocracy
workg in other courtries including the
UK. which is supposed ta be the mother
of Parflaments or any other country,
does the Prime Minister not reshufile
the cabinet or drop any member of it?
Does he consult peoplg to say who will
be there? As a matter'of fact, my
{riend here will bear me out. Once
we were fitting with a Minister from
another country, a democratic Euro.
pean couniry who exclaimed that such
and such Minister in his countsy had
been there for a long time and that
he hag been changed: when askeu
after how long, he said that he was
there for three years and that hs
portfolio was being changed. I don't
think his opinlon was taken for chang.
ing the portfolio. When we consider
these things, we have to have some
norms, how democracy works in other
countries. . (lnderrupbions) 1T do
not want to argue on this point, be-
cause it jg self-evident. There is free-
dom of speech I think, Mr, Frank
Anthony spoke of the Fundamental
Rights. .

SHRI JYOTIRMOY BOSU; He was
specially sent for over the telephone
to make a speech,

SHRIMATI INDIRA GANDHI:
1s it not an insult to an Hon’ble Mem-
Ler to accuse him in this manner? He
is a gsenior Member of this House......
(Interruptions)

What greater proof is there aof
fresdom of speech, than the meetings
that are hald ang the speeches that are
made ang what appears in our news.
papers ang other publications? What
greater evidence could one need of
freedom of mssoctistion than ig there...

(Interruptions).

YAIBAKHA 15, 1097 (SAKA)

Mation of 574
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It is only in respect of those petple
who Indulge in viplencs or some sach
thing that any action has been taken.
It there is any wrong action, we shalt
cerfainly correct it. There {s no
doubt about it. The MISA etc., are
not pofitical ihstruments, The
country has gone through and is going
through an extremely difficult period.
We have not suppressed any agits-
tion.. . (Interruptions)

Bhri Mavalanks: spoke about elec-
toral reforms in Gujarat. You have
digcussed the matter while I was
away and I think, a great deal wes
decided. A mecting was sunposed to
be held after my return,

SHRI JYOTIRMOY BOSU: It was
never held,

SHRIMATI INDIRA GANDHI: We
are not responsible for that. I got a
message from the Minister that he
had received a letter asking that the
meeting be postponed. That iy why
it waz not held. We are not respon-
sible for postponing it... (Interrup-
tions)

I am glad that a dialogue has begun
and I do hope, we shall try to keep
acrimony out of it, There are many
areas in which there can be a dia-
logue and working together and we
should always try for it.... (Inter-
ruptions)

The tagks for the Government are
many, but the first and foremost task
is to hold this land of great diversity
together and to give it stahility. Thiz
{s what we are trying to do. ¥ was
not here, when the hon, Member
opposite spoke. He tried to say that
we were trying to creats chaos,
Nobody who watches the Indjan
scene can say that the Government
is cresting chaos. It is obviously
these apitations which started nome
violently which have always creatsd
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violenge around them, Certain insti-
tutiong whicE are responsible for
this,

BHRI SHYAMNANDAN MISHRA:
It is your Party membeys, who have
been interrogated for Misra’s murder,
not a sgingle member from the
opposifion,

SHRIMATI INDIRA GANDRIL
The people have given full support to
our endeavour to check inflation In
spite of tremendous difficulties. We
are aware fhat these measures were
uppopular measures. We are aware
that they did impose hardship op the
workers, the farmers, the salary
earners the housewives and every-
body. And, yet, I think people tried
to see the Digger question that more
inflation would create greater diffi-
culty in future and that 8 why I
think they bore these difficulties. We
are not complacent, We know that
inflationary pressures have not been
fully contained, but, unfortunately,
already the opposition ig bullying us
to withdraw some of these measures,
But we cannot afford to relax our
efforts,

1 have already spoken of how
economic development has been
slowed down because of these forces.
Unemployment ig there. We do not
deny it. But our revised Plan will
stimulate industry and overall, pro-
duction and will lead to the genera-
tion of jobs, specially, for skilled
hands. If the nation is to find more
employment, the wage demands of
those already employed will have to
be held in check. The opposition
encourages workers to demand
higher emoluments and, at the same
time, they pay lip service to the un-
employed,

There 1s no question of any
slackening of our efforts against
smuggling and other  sconomic
erimes  We have to pursue thess
matters, Sometimes, in the beginning,

such news sounids more spectacilar
snd pow it hus become a Uiy itale,
but the work is continuing. £ wish
the oppesition would live not in wn
imaginary world of its own febrica-
tion but try to see the realily of
to-day.

We have been accused of sexving
the interests of foreign monopolists
or the Indian monopolists. There
are some advocates of Indian capital
and monopolists in this very House
and most of them are in the opposi-
tion.... (Inferruptions) They always
try to run down our public sector
and praise the efficiency of the
capitalist system. Our objective is
clear and our record iz straight. We
want to run the economy in such a
way that the interests of the masges
are safeguarded and the power of
monopoly is curtailed whenever it
grows.

SHRI SHYAMNANDAN MISHRA:
Therefore, you have killed the Mono~
poly Commission?

SHRIMATI INDIRA GANDHI:
Many tales have been told and many
charges have been repeated. I am not
going to go into them because the
concerned Ministers have replied to
them in both Houses, The habit of
naming officials is unfortunate, I
thought there was a rule that officials
who cannot defend themselves hers
should not be named in the House.
Something was said about an official
in my Secretariat. If there are cer-
tain problems, meetings are held.
But it is absolutely untrue to say that
any deal wag struck with business-
men or any Iindustrialists were
present at any meeting in his room
or, so far a8 I am aware, at uny other
place in my" Secretariat...

SHRI JYOTIRMOY BOSU: So far
as you know,
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everstime
various other arganizations such as
labour unions, also come and see me,

$huch hes been smaid about the
emergency. I think anybody who iy
feliowing international trends and
the news of the world can see that
the whole world situation is in a flux
#nd that means that it is a period
when snything csn  happen. Arms
have atcumulated in our region.
There are new pressures in the seas
around us and we should not weaken
the government at such a time...

SHRI SHYAMNANDAN MISHRA:
You can declare emergency in no
time. It does not require a minute,

SHRIMATI INDIRA GANDHL
Our independence of thinking and
action are accepted the world over.
There is no doubt about it, whatever
some people here may say and what-
over some people abrowd may like to
propagate,

A maest peculiar point was made by
,Someone saying that although there
is the fear--we have never nmamed
any country and we just do pot know
from wihere a threat may come—it
-was said, ‘Why are we having dsade
talks with Pakistan? This scems to
be a most peculiar thinking....

S¥RI SHYAMNANDAN MISHRA®
~Hisne Kaha?

SERIMATI INDIRA GANDRBI:
think Shri Bosu said it or Shu
Vaipayeo—I do not know,

We slways believe that we must
vy to be friends with every country
oand. ot the same time, we must bde
prepared for any threat of aggres-

749 1819
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SHRI JYOTIRMOY BOSU: No-
ody opposed it. Plesse don’t distort
and twist ‘things.

SHRIMATI INDIRA GANDED:
Our policy is to continug to mk
triendship with all. . ,

SHRI JYOTIRMOY BGSU: Your
golicy Is to twist things,

SHRIMAT! INDIRA QGANDEI:
Uur policy is 1o coatinue friendship
with all, Infiliration and subwersion
still comtinue on our bopders and we
eannot teke chances. The <nly pur
pose of the emergency ig to gaard the
country’s seeurify. It is preposterous
to suggest that we are gaining bene-
fit from it or that legitimate political
activity of the epposition is curbed.
The House is aware of the desperate
attempt made by a small section of
misguided elements in Nagalend to
seek foreign awssistance and to bring
foreign arms and foreign Inmterven-
tion in our internal affairs, No Gov-
ernment can disown its  eobMgation
and respensibility under the Conséi-
tution to uphold the integrity of the
country and to provide security
law abiding citizens of Nagaland 1o
maintein peace. We know that the
security forces in Nagaland as well
as Mizoram are facing an extremely
difficult task. They have secured the
copperation of large sections of
people—patriotic citizens—in Naga-
land and also in Mizoram.

There is a strange talk of seml-
fasist terror in Bengal 1 think,
®hri Das Munsi hes dealt with the
question, But I can gay that there 18
no terror in 'West Bengal today,
either semi or quaeter. But there
was & veign of tecror in Benghlwhen
the TPM was in power, Women welre
wirald to move about, Women and
youth brought down their ruje.

There was also talk of the suppres-
sion of tribals and Harijans, No party
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or no QGovernment hay tried its
utmost as ours {o see that a better
deal is given to these people. I know
that what hag been done is not ade-
quate. I am fully uware of the incl-
dents involving loss of their property
which we greatly deplore. Some of
this is due to the increasing economie
tension; as well a8 social obscurantism
and certain prejudices, We must al}
together fight to eliminate this evil
from our society. There is greater
need for official alertness but it is
not true to say that there is umabated
repression by the Government,
Sometimes officials at lower levels
neglect their duties or misuse their
authority. But whenever this has
come to our notice, we have come
down strongly on them,

Sir, a8 I said I do not want to go
into the various allegations because
they have been replied to and con-
tradicted time and again. A letter
has been tried to be read out and we
also have clearly spoken ahout it
Nothing improper has been done.
But I can say that those who pretend
to be asleep cannot be woken up. A
person who makes false charges
knowingly cannot be convinced.

Sir, I have done nothing to be
afraid of, nothing to be ashamed of
and nothing that has harmed the
country, The people know it. They
will not be misled by charges made
by bitter individuals who are united
only in anger and frustration,

Much that should have been done
has not been achieved. We fully
realise this and we feel humble that
such grest challenges are still to be
overcome, 'They cannot be dealt
with by Government or individuals
but by a united move to eradicate all
these evils, whether social or econo-
mic. Let us fight each other in elec-
tions; let us fight each other on
matters on which we do not agree
not by wiolence but hy peacefully

s8o

talking together, by meeting together
end not by trying to exploit the
situation in Parliament and outside
Porliament, Let ug not use the opca-
sions in such a way as o hsrm the
couniry and delay the progress of
the country.

MR SPEAKER: Mr. Bosu, will you
be able to finish it in ten minutes?

SHRI JYOTIRMOY BOSU: No,
Sir,

MR, SPEAKER: In that case, if the

House agrees, I shall put the Motion
at 12-10,

SHRI JYOTIRMOY BOSU: 1
would require half an hour.

MR. SPEAKER: In that case, I
have to put the Motion. If the House
ugrees, I can give you that much
time. It is only seven minutes less.
I hope the Fouse agrees that I put
the Motion at 12-10,

SEVERAL HON.
Agreed,

SHRI JYOTIRMOY BOSU: At
12-30,

MEMBERS:

Mr Speaker, Sir, I wag expecting
“that the Prime Minister would take,
the trouble of replying to my very
specific charges in which I had clear-
ly and categorically stated that
customs exemption of Rs. 334.08
crores was given to firms and out of
which, Rs, 23219 crores went to two
firms. That was given for a consi-
deration shown to the party. There
was not a word on that, I take the
full responsibility of proving that
“these two firms were specially
favoured; in which customs exemp-~
tion of this drastic amount was given.
So, she cannot answer. Let us do
some summing. She cannst answer
the specific charges, Because the
charges pre levelled, T have taken
full responsibility in narrating those,
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Them, Sir, she preached a lot of
sermons. I want to ask the Madam
Prime Minister if she will kindly listen
to us. She was talking about not hav.
ing defections. The other day, in
Pgina, eleven Jansangh M.L.As, were
purchagsed. By whom and at what
price? Did they not travel to the
ruling Congress Party? Was it not
the trefic outward from the Opposi-
tion because of money ang position?

She talked about global phenome.
non, about price rise and erosion of
earnings. I do not really see that
she understands the problems. But,
I have quoted from the Reserve¢) Bank
Bulletins to disprove that what she
has said is not right. Sir, it shows
lack of study and sheer ignorance;
she talked about Bangladesh. She
should have told the House how much
money she got and how much things
in kind she got from abroad anq how
much of that was spent, Then, we
should have been a little more know-
ledgeable about it. Bui, if they punlish-
ed all the details then they cannot
claim the credit as they have been
claiming for years. (Interruptions).
You come and see ell the documents,
Don’t worry. You cannot hide ewery.
thing from me. She talked about
voverty. She talked about that
poverty was much more in Btitish
times. But, she¢ conveniently omits
that the poverty that wag prevalent
in 1952, the poverty that was preva-
lent in 1858 or 1962 and 1965 and
what it s to-day is much more for
the weaker section of the society.
The population living helow poverty
line Is much more than what it was
ten years ago or twenty years ago.
She knows these things. But, she
waijved the charges to the class whom
she represents. So, she may not look
after the weaker gections of the so-
ciety. She had been talking ebout
the difficulties since Independence.
There is a saying that a bad workman
always quarrels with his tools.

VAISAKHA 19, 1897 (SAKA)

Motion of 582
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China got Independence in 1949,
To-day they are in a position which
1s a matter of envy for any nation.
I can tell you that to-day you have
to beg and fall at the feet of the
Americang for importing the most in-
ferior quality of mule, just cattle feed
admixturey with dhatura for a bare
survival of the population. This cattle
feed was given to the Indian people.
China never imports. (Interruptions).

SHRI VIKRAM MAHAJAN (Kan-
gra): China did more than what we
did.

SHRI JYOTIRMOY BOSU: Not
grade II milo with dhatura which 1s
cattle feed.

The other day Prime Minister sald
in the Governors’ conference that the
enemies of the Government are the
enemies of the country. That ig the
conception she hes got about demos
cracy in this country. BSir, she has
not said a word about the specific
charges made by me.

She tmlks about emergency and
threat. There is also a news item
that things are improving betwaen
India and Pakistan, I am very happy
but why talk about emergency and
threat when you are having trade
talks. Sp 18 the case with US.
It 1s her own siatement. Sir, emer-
gency is a tool which she wants to
use for political ends, Therefore, I
do not want tq say much about what
she has said because I expected she
will gay something whereas her speech
was nothing but hollow. It was
most disappointing. She gaid that
there was no terror in West Bengal.
I can produce scores of documents to
prove that a reign of terror g let
loose in West Bengal. Thousands of
people have been forced to leave thelr
places. (Interruptions).
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Babuji has talked about e, gy
aqx 1 only want to say that there

is lowest ner copits income. I want
only to say that in how many dis-
triets, even after 28 years of Congress
rule, literscy is below 15 per cent.
1 want to sk Babuji in Bastern U,
which ig very adjoining to his State
what s the per capita income In
some of the districts it is below Rs 20
per month, Babuji you must be
knowing what iy Gobrahe. People
pick up the undigested gramng from
the cowdung and boil them and eat
It {s publisheq in international press.
Babuji you should talk like those wlio
have sent you here and not like the
pesple who surround you here.

Mr. Stephen is morg loyal than the
king. He has calle3 me an agent
of foreign firms, This is not the first
timp that such an allegation has been
made against me, In the last Session
8hri Ram Gopal Reddy said that I
take Rs 4,500/~ per question and he
had to apologise, Then late Shri
Lalit Narain Mishra saig that I take
Rs 10,000/- from business houses and
1 said—what I am saying today—it
anybody can prove that as Member of
Parliament I have misuseq my posi-
tion for bettering any of my ends I
shal] resign my geat and go away.
It you cannmot prove it then you
resign, You*t, My, Stephen,. ...
(Interruptions.)

SHRI C. M, STEPHEN. Sir, he
must withdraw that word.

MR. SPEAXER: This word will not
stand part of the proceedings as it is
unparliamentary.

SHRI JYOTIRMOY ROSU: He
quoted from Indian Obeerver. Indian
Olwerver wos financed by late Mr.
Lalit Nesain amd the Prime Minister
They brought cut some issues to
maliga me. You kmow, Sir, whai Mr,

SHRI JYOTIRMOY BOSU: 1 wilt
tell you. You do not spesk truth.

SHRIMATI INDIRA GANDRI; 1

have never in my life knowingly
said an untruth.

SHRI JYOTIRMOY BOSU: You are
fingncing Indian Observer.

SHRIMATI INDIRA GANDHI. I
am not financing Indiap QObserver or
any other paper for that maiter,

SHRI JYOTIRMOY BOSU: I want
to ask Mr. Stephen a few questions.
Sir, I wan? to ga¥, who m Kerala
does not know his intimate relation.
ship with the cashew merchants, tell
me., What 13 hig relationship with
cashew mmgnates like Janardhen
Pillai of Quilog and so many others,
Sir, I want to say also, he hag done
a benevolent job in joining a mission
for cashew purchase that visited...
Of course, there are seversl incentives
for the same. I wang to ask him,
how much beating digd he get in the
hands of aluminiumn workers in
Alwaye for his great friendship with
their employers? Don't we know these
things? Sir, the socialist Stephen is
l!riendo!Choznlebecnuuheiltha
Chairman of the Natipnal Shipping
Board. Qf course, thas is also far un
incentive, We want to knpw also,
how many times you have given ac-
counts for the numerous seuvenirs
that you have published? I weat to

#¥Not recorded.

~



Sir, you have held a commission
during the War. Sardar Swaran
Sigh iy proud of his great fether
was an prmy officer. Mr, Kureel
who was the President of the U. P,
Congresy served: in the Second World
War, Mr. Barupel, I am proud that
he was & man who hag been a soldier.
What ig there to hide? We know the
omges o those in gour Congress

5

Party, Wy Jnow those things, Den’t,

The question is, that you are a
man of mercepary character.... (In-
terruprions).

SHRI C. M, STEPHEN: What is
the big question of yours?

SHRI JYOTIRMOY BOSU: That
you have no character at all.

SHRI C. M. STEPHEN): I.... (In-
terruptions).

Who does mot knew the dark den
you are running in Bengal?

MR. SPEAKER: Why do you use
such languagef?

SHRI JYOTIRMOY BOSU: What
language has been wsed? I dq not
know.

They talked about the Opposition
leadery proximity ty aichohol. I know
how many bathroom drinkers are
there right from one corner to the
other, and also the State Express
cigarette, I know all these things.
But, we did not want to stoop down
to this level in the debate, which

Shri Das Munsf and
Stephen, I will tell you, 8ir, I

VASAXHA 10, 168 (SARA)

Motien of 586
No-Counfidence
will give you the degalls. (Intervup-
tions).

SHRI C. M. STEPHEN: Mr. Bosu
will get back all this with compound
interest. He will get back.

SHRI NOORUL HUDRA; We shali
watch.

SHRI C. M, STEPHEN: Allegation
for allegation. You will get “ack
with compound interest hereafter-
wards,

SHR! JYOTIRMOY BOSU; S8ir, 1
only said what Mr. K K. Birla hus
said and what the Prime Minister gaid
to Mr. K. K. Birla. I do not say any-
thing else, Mr, K. K. Bixla opened
hig speech with a full-throated com-
pliment o the Prime Minister for her
imaginative leadership and Shrimati
Indira Gandhi in return preised Mr.
K. K. Birla. She welcomeq the
change in the attitude of businessmen
towards social objectives of Govern-
ment, economic policies and compli-
mented Mr. Birla's speech by and
large as constructive,

Thig is the brandname of zocialiem.
There should be no anger in that

They attacked Mr. Jyoti Bosu and
Mr. 8. K. Acharya, who are nejther
Ministers nor present in the House.

I will only say that if they had
one pair of people in the opposite
camp who had the virtues of these
two persons, things would have been
much better in the party and in the
country. I can say this much,

They talkeq about nationalization
of general insurance. They provoke
me. How many jeeps were given by
B. K. Shah for the 1971 elections? Is
it not 600 jueps? 600 jeeps! Iy it also
not a fset that thsy were given a
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management commission of Rs, 32
lukhg for 18 months?

They talked about privy purses
abolition. 1s ig not a faet that you are
giving a transitional allowance of
Rs. 10.78 crores? They are ali very
sociahist actions|

They talked about US agents, gome
jobs going. How many CIA agenis
are in the Congress Party? I cannot
perhaps count with my fingers.

SHRI VIKRAM MAHAJAN: How
many Chinese agents are there?

SHRI JYOTIRMOY BOSU: What
about Shaw Wallace & Co.? This
young person from West Bengal for-
gets that I was the man who raised
a debate on Shaw Wallace & Cv, on
the floor of the House, Who is Shaw
Wallace? One of the major eguity
owners ig a former Congress Finance
Minister, Sachin Chaudhuri, He is a
Congressman who controls the major
portion of the equity.

MR. SPEAKER: Kindly conclude
now.

BHR] JYOTRMAY BOSU: I will
not say much. All that I want to
sey is that empty vessels sound much
It they were worth thewr salt,
they would have rephed 1o my speci~
fic charges and allegations. Instead
of doing so, they chimbed down to
maligning people, baselessly and
maliciously, without any politics in It
I do not attack snybody in his privale

GMGIPND~L~749 L§—28-6-75—978.

capacity; 1 always atfack people in
their official capacity, nowhere else.

Therefore, the conduct of mest of
the people oppasite, I am very sorry
to say, is most reprehensible,

I press my motion.

SHRI S. M. BANERIEE: On a point
of order....

SHRI K. 8. CHAVDA (Patan): The
Untouchability (Offences) Amend-
ment Bill should be passed after this,

MR. SPEAKER: I shall put the
motion to the vote of the House.

The question is;

“That this House expresses its
want of confidénce in the Council
of Ministers.”

The motion wag negatived.
MR. SPEAKER: The motion is lost

Now, this grace extended time is a
part of the previoug day, the House
will be considered as having adjourn-
ed sme die. And now, we adjourn
sine de, 1t is the 8th....

(Interruptions)

MR SPEAKER: The House gtands
adjourned sine die, and according to
the practice, 1t is deemed to stand
adjourned swme die on the Sth.

The Lok Sabha then
sing die,

edjourned



